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lhunsday, this the 6“‘ day ofMarch, 20 14

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Mcmber

1. OA292013

. C.H.Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
- Union Territory of Lakshadweep-682 558

to

1.P.Latheef
S/o Atteka 4
" Thiruvathapura, Kiltan [sland, :
Union Territory of l.akshadweep-682 558 ' Applicants
£ .

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
~ Union Territory of L.akshadweep
~, Kavarathi Island-682 555

L



[N . -
PRI

l/ 4. The ercutwe Officer - ' .
; Vlllage (Dweep) Panchayath : SEA
Klllan Island ‘Union Territory of L. akshadweep¢682 558" ARSI
: S . e 1 f‘?‘;
5. The Prmc1pal o T g e
Govérnment. Gemol Secondary School RN
Kiltan Island "
. Umon I“emtory ofLakshadweep 682 558. Respondents

(By Advgcate: (Mr.S.Radhakrlshnan (R1,2&95)
' (Mr.R.Ramdas (R3)

2. OA672013

. Seedikoya.M.
S/o Abbosala Koya .
Malayattlyoda Kiltan Island
Umon T emtory ofLakshadweep 682 558.

Malsha "l
: S/o KlddVU Komalam
Thenakkal House, Kiltan Island
Umon 1 emtoxy of Lakshadweep 682 558.

Q]

3.« Abdulla A P,
S/o Khalid
. Allmapma Kiltan Island
Umon 'I cmtmy of L.akshadweep-682 558.

5. Sayed. Muhammed Koya C.H.
Slo: Muthukoya :
Chamayath House, Kiltan Island
Umon Temtony ofLakshadweep 682 558.

- 6. Rafeek Kha1 H M.
S/o Abdul Rehman
/'ﬂm,‘\; Ah,y.af _’f}ouslc; Kiltan Island ‘.
/0 k\\\\ST,‘\A/"”’ \‘Uh,l,onv”emtory of Lakshadweep-682 558.  Applicants

e N

d M, f:habu Sreedharan)

Versus



(- 3

. 1. Umon Terntory of Lakshadweep represented by

2. ‘he t‘o;r:‘,of Pancha‘yath

Kavatéthljlsland 682 555

| 3. The Chalrperson '
| Village' (Dweep) Panchayath
Knltan Island Union Territory of Lakshadweep-682 558

4. The _Executwe, Officer
Village (Dweep) Panchayath
Kiltan Island ‘
U'nioh -Térri_tpry of LLakshadweep-682 558 Respondents

(By /\dvocate (M'r S.Radhakrishnan (R1,2 & 4)

3. OA 87/2013

I ‘Aﬂbdul‘ Salam’P.P., age 43
~ S/o. Saidmuhammed
Pulhlyapura Kiltan Island
L akshadweep

- Applicants

Versus

I, The Administrator
Wnion Territory: of Lakshadweep
Jgai\/;fa,ra‘_t.hi 682 555

Respondents



5”3;‘ gﬁJl@‘ ’( LA e’

(By Adv atc (I\/h S. Radhakrlshnan (Rl 2&3)
S (Mr R. Ramdas - R4) :

4, 'OA 113/2013

| Muthukoya T P
Sto Kidave Haji |
‘Thnuvathapuxa Kiltan, Lakshadweep.v

2. Sallh P e
S/ ’-Ilblahlm Haji
Pandaxa (1ltan Iakshadweep

3. Yacoob P K
" 8/0.Subair.A. |
Punnakkad Kiltan, Lakshadweep

4. A11 Mohammed ,
S/o /\Ltaka Allyal Kiltan, Lakshadweep

5. Kunhlkoya AP
. S/_o Sa‘yed Muhammed P.K.
Arakks lap.ura‘ Kiltan, Lakshadweep.-

6.
7.
8. Sathar c.},l._?;if' |
S/o Mohammed P
Ch dipura, K| tan, Lakshadweep.

~ Applicants

. Versus



. I lhe Admmxstratox
Umon Territory ofLakshadweep

(avalathl 682 555

-2 Fhe (,hanpelson
\/xllage (Dweep) Panchayath
Kl]tan-682 558

T he‘Employment Officer |
Kd\/dlalhl Jakshadweep 682 555

(O8]

4. D,q r_ector. of. Pa:nchayath
Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Vi-llage(Dweep) Panchayat, Kiltan — 682 558

6. F Iomcultwal Assistant ' A
Vxllage (Dweep) Panchayat Klltan 682 558. Respondents

' 'S_Mr S Radhaknshnan R134&5)
| 126/2013 |
l. A%adulla K C

S/o Yousuff

Kanmchetta Klltan Island

U ofI a<shdadwcep 682 558

2. Kunhl M

Komalam Klltan Island
'f Lakshdadwcep 682 558

4. Saleem P P
S/o ‘Harhsa -

Puthenpu1a K]ltan Island
UT ol"Lakshdadweep 682 558

iEEI:(‘_:ilta'm Island
hdadweep-682 558




6. Kunhl K P

7. Abdul Kasun P-.-V
'S/o.Muneer- .-
P emamvell Klltan Island :
uT QFI akshdadweep-682 558, - Applicants

| (By Advocate: Mr.Shabu Sreedharan)
Versus

LZJﬁi,oh :':F,ei'l'ith‘y of Lakshadweep represented by
'lhe ‘Admi’riistratOr Kavarathi Island-682 555

The Dnectox of Panchayath
Umon Femto;y of Lakshadweep
Kava1ath1 ls]and 682 555

N

3. Fhe (,haxrpelson ‘
V 1]lage (Dweep) Panchayath
than sland Union Territory ofLakshadwcep 682 558

4. The l xecutive Officer
Vlllagc (chcp) Panchayath
Klllan lsland Umon Territory ofLakshadweep 682 558

~

Umon lei ntox}; of Lakshadweep-682 558. Respondents
(By Advocatc ] (Mr S.Radhakrishnan (R1,2,4 & 5)

0. OA 137/2013
I .Ialaludhecn K I&

9/0 Shalk Poovalap
Ye ""algp Housc Klltan Island,




6.

‘Ameerali A'P.

S/o'Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Ldkshadweep 682 558.

Ismail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
uT of"Lakshadweep—682 558.

Syed Mohammed Koya K.P.
S/o Mohammed

“Kanjipura House, Kiltan Island,

UT of I.,akslna;lweep—682 558.

Kasimkoya C.H.

S/o Muthukoya ‘
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558,

(By Advocate]\/hShabu Sreedharan)

]he Dlrectm of Panchayath
Umon Terx 1toxy of Lakshadweep
Kavalathl Island 682 555

i h"'e"jASSlS:takrl':t':L*"nglneer
Llectrlcal %ub D.1vxslon
tdn [sland

Versus

?ry of Lakshadweep represented by
mstrator Kavarathi Island-682 555

;‘IOH T emtoxy ofI akshadweep -682 558.

Applicants

Respondents
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Sadakathulla A
S/o. Kunhl Ahammed _

AJnad House Klltan Island
I akshadweep

age 38

Nara1 .,ll'a P 1 age 26

L akshadweep

: 'S/o Kunhl
Palllthlthlyoda House Kiltan Island

: The Admlmstratox

(ByaAd'voeate: Ms.D'ajisy . Daniel)

Versus

Umon Territory ofLakshadweep
Kd\/dldthl 682 555.

'l he C!” e'npelson

' Depa,"” ment fPanchayath

Kavaz ath1 682 558.

O A \‘0 212/2013

Kavaxam Island'

'('DWCep) anchayath

(By Advocate M1 S Radhakmhnan (R1& 3)

P P }Iawvvabl W/o Abdul Salam
Jabo 'ex Agncultuxal Department

’Hﬂe Dueetox of Agnculture |
Umon Iemtoxy of Lakshadweep
:.— 682 555.

Applicants

Respondents

Applicant



.2. T he Admlmsu atox
' Umon Territory of Lakshadweep
Kavaxattl Island - 682 555. . Respondents

(By Acz‘i\/‘qg_a_‘t'e' M;j{.' ‘3 Radhakrishnan')

gabn AliL K-
<Kur 1yath1yoda House
Kiltan Island. "

" C.P. Firoz
Chemmanam Palli House
Kalpeni Island.

[\

- K.P. Cheriyakoya
Karuppathapura House,
Kalpem Island

Lo

4, M C? -Jaffel fﬁ-%
Pak Kipurai] House
Kdlpcm Is]and

5. Habsa A
Ahkome House
Klllan Island

6. A P Naseema
Aynapuxa" House

Applicants

(\dmlmstl at1 ol ,ofthe Union Territory
of La <shadweep, Kavarathi — 682 555.
2. ‘The Duector (Serv1ces)
/\dm1mst1 atlon of the Union Territory
of I_sakshgl:dwcgp (Secretariat),
‘Kavaratti~ 682 555.

Qf“ nvironment of Forests
of Lakshadweep,
555, Respondents



Sl e

(By Advocatc M1 S Radhalmshnan)

10. () A No 268/2()13

tovlvy, Lakshadweep

_ 'U n}lon Te

2. B M. Mansoor
S/o. Late A.C: Mohammed Jalaluddin
=Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By Ad,vo'ca,te:'Mr. Grashious Kuriakose)
Versus
I lhe AdmmlsUatox

Umon Temtoxy of Lakshadweep,
Kavalatn 682°555.

2. 1he Dnectox of Panchayath
Depaxtmem ofPanchayath
Kavarat —.1,6.,82 555,

I

5. S"}j'ec'ié OfﬁCe1 '

. Vlllage (Dweep Panchayat Agattl) 682 558.

~(By /\dvocale M., S Radhaknshnan)

I1. ()A 269/2013

(TRl akeha
T G RTg T
eyt W7,

D Y

e
2

Applicants

Respondents

Applicant



The .'.Chairpei'é'on'

5
Village (Dweep) Panchayath
Kiltan=682 558§ - “

3. *The Employment Officer

Kavarathi, Lakshadweep-682 555.

4. Director of,Psajnc'-hayathv
Department of Panchayath
I(aVaratlli -6 8-2'. 5 55

5. 'I he Lxecutlve Officer
Vlllage (Dweep) Panchayath
K;ltan, 682 558,

6. I—Iontlcultuxal As51stant .
Vlllage (Dweep) Panchayat,
Klltan 682 538 ' ' Respondents

(By Aq,ﬁloc-ate': . (Mx S.Radhakrishnan (Rl 3&6)

fﬁan Island

lLakshadweep, SN Applicant
(By Ad:ng;c;a_tev:_:‘ Mr.-Gp;a}é_hious Kuriakose, Sr.)

- Versus



s

wwwmww S

Respondents

S/o Sayxd A\ K
: Vallomkadlyodu
Klltan l%land Lakshadweep

b

Sayed Badqsha Muhideen S.V.
*Shahar Ban Vilas House .
Chetlat. .. . . Applicants

! (By Adx%qgiale: Mr;.Gra’shious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

Thi g A_dml]’llSU ator
UT of Lakshadweep, Kavaxathl 682 555.

2. Dlrectm
Smence & Technology
Chctlat 682 556

3. Ducctor ofPanchayath
Rmal:Developmcnt Depaxtment of Panchayath
4,
X 5. Addl Sub DlVlSlIOI‘lal Ofﬂcel

Chetlat 682 556

6. Iumm Smenuﬁc Officer
Chellat 682 556.

/\ccA()ums_Of; Iél ‘ .
crelaria ‘athi—682 555. _ - Respondents

dhakrishnan-R1-3 & 5-7)




b AKSdJeed i N

'Poodyem House
-Kalpcm Island

3. /\I Ahadab1 :
Athdnam Thottam House
Kalpem Island.

4, P.P. Sulalkha
« P uthlya Pandalam House
Kalpem Island

5. C. P Noouehan
Chemmanam Palli House
Kalpem 1slar1d

6 AK Beeb1
7 Alal kalar House
Kalpem Island

7. MP. Moham'med
Mulllpula House

eni Is]and Applicants

.B. Gangesh)

- Versus

The '-Admlmstt ator,
Admmlstlatlon of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

-2 'The 'Dilector (Services) v
‘ Administration of the Union Territory
ofLakshadw: ep (Secretarlat)

Respondents




15.

@

OA 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island. '

B.Ahammed, age 43 ,
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o0 Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House, .
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30, :
S/o Kunhi Koya, T hattampokkadd House,
«Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavarattl Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.




. s

13.  A.Mohammed Mustafa, age 32,
’ S/o Kidave, Aliyathara House,
Andrott Island. "

14.  L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

- 15, C.Pookoya, age 42,
S/o Sayeed Mohammed, C (urmashada House
Andrott [sland.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

[

17. < A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,

Andrott [sland.

18.  T.B.Mohammed Hussain, age 37,
v S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o0 Yousaf, Komalam Kattu,
~Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

4

22.  Mohammed Murshid, age 30,
: S/o Koyamma K.P., Moosathada,
Andrott Island. '

23. I{.C.ﬁMohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
) Aridi'ott [sland.

) _dave M.P. Pandathpura
: Aﬁ'ﬁmmlsland
\' [ i
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25.  M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
* Andrott Island.

26. P.P. Hassan age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott [sland.

28. L.Pathummabi, ége 37, -
D/o Yousaf T., Lavanakkal House,
Andrott Island.

29.  H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

30. <«M.P.Mohammed Rafeek, age 31,
S/0 Koyamma, Kunnamkalam House,
Andrott Island. '

31.  K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32.  K.Mohammed Basheer , age 34,
S/0 Aboosala U.K. Kunthathalam House,
Andrott Island.~

33. K. K. Mohammed Farook, age 27
'S/0 Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

34, /»:\-,Refl‘g»heed Khan, age 39,
' ) Sdyeed Ismail, Aliyathara House,
tt Island.

1 35.  K.Abdul Salam, age 33, |
S/e Muthukoya, Kannathimmada House,
Andrott Island.

Q\ ’m %M ,KT‘K Anwar Hussain,age 31

J‘\t\'\) '{A/,’v

- ‘““\\"‘S‘/G‘_. Roya V., Kerakkada House,
Qndt‘ou lsland




- 37,

38.

39.

40.

4].

42.

44,

45.

46.

47.

17

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Androl‘t Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

£

, Basheél' Karakunnel, age 41,

Slo Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. '

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohanuned Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island. -

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
“Andrott Island.

M.C".L—:lammedathbi, age 37,
.D/o-Yousaf, Mylachetta House,
Andrott Island.

quulathabi, age 33, :
[D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeena Beegum, age 37,
D/o;l\{lphammed B, Aliyathara House,

S/ icoob, Kolikkatt House,

Androft Island. - '

--I{.i):elr;.{/esh Mohal.nmed, age 30,

S/o Sayeed Mohammed, Kachashada House,
Andrott Island. :

s,

'f?‘{;‘(‘)cate: Mr.K.B.Gangesh)

Versus

Applicants
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]. The -Administi’ator
Union Territory of Lakshadweep
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
L.akshadweep, Kavarathi.

o

‘Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

D

I

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. M ohammed Shamsheer M.K.
S/o, Bahesha U.P.
Mayamkkada House, Androth.

7. Mohh’mmed Asker
S/o Séel‘hi
/-\'liya-thara House, Androth.

8. Noushakhan M.K.

10. Abduf‘ Akbar
Slo %uban
Pcmdath Puthiya Pura House, Androth

11. “\/Iujc':eb Rahman
S/o Ibrahim
g Ah /athcna House, Andxoth




13. Moheﬁhmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

14. Moh:afr:nmed Abdusalam T
S/o Abusala |
= Thecheri House, Androth

15.  Muhammed Rafi
S/o Nalla Koya K.
" Poodamkakkada House, Androth

16.  Muhammed Kassim
S/o Koya _
Shaikkinte Veedu House, Androth

17.  P.P.Koyamma
"~ S/o P.K.Kidave
Palathupura House, Androth

18.  Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

19.  Muhammed Basheer C.P.
- S/o Abdul Khader
Cherikkal Puthiyapura House,
Androth. Respondents

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)
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| 16. 0A 3012013

. Auakoya T.V, age 44

Slo | (oya Thankgal T,

'~ Thaila ‘=_.Valxyakkattu
And Island :

2. Sayeed Koya age 43
Slo Koya" Kldave Allyathara House,
/\ndloth Island

3. Mohammed,‘age 54
S/o Shaban, Biriyammada House
/-\nd-roth_lsland.

4. Yousal, age | 60
S/o Ahammed Kandalath House,
, Andloth sland

6. /\bdul;Nasax e 38
S/o Nalld Koya Kunnashada House,
And1 oth Island

7. Mohammed Basheel age 37
. S/o Yacoob Alxyathara House,
Androth Island.

/\nd Oth Isl f

10. Noufal agje 43
ke = D/ Koyamma Koya Thachen House,
4 > Q\J\\N\ST‘?AI;?;?‘;\:@J ._'r:’\,dll,jot:l_i 1 Sfl atid’

A
2L 20

cr1 Moosathada House,



12.

13,

14.

15,

16. -

17.

18.

19.

2T

Anch olh I%land

Jalal age 37 ,
Slo’ Kunmseedhl Palathupura House,
Andxoth Island

,Tarook age 49

@/o Koyamma Pochalam House,

- 9/0 :gayeed Mohammed Thacherl Moosathada House,
Andloth Island

akem Pura House,



25.

26.

27.

28.

29.

30.

31

32,

33.

thiyanalakam House,

[ Kandalath House
Andloth Island,-'g; v
I\/Iohammed Saleem age 42

S/o: Sayeed Mohammed,, Kunnashada House
Andloth Island

(;afoot age. 41
S/o T hang,u Koya Pentamveh House,

And1 oth Island

Slddceque l age 43
S/o Kidave, Modlyothada House,
Andloth Islangl _

élﬁanavas::agd 33 |
S/o Kunhi Koya Pochalam House

| Andxoth Island

1, .

Pookunhl age SOn

S/o I~Iam7a Koya Allyathara House,

v /\ncloth sland

Mohammed Basheer age 39
S/o Sayced‘ ohammed Aliyathara House,



38.

39,

23

Mohammed Saleem age 33

Slo" Koyamma Kanmpura House

' Andloth Island

' Shamsuddeen age 33

S/o Abdul Kader, Bellchetta House,
Andnoth Island L

Kunhlscethx age 47
S/o /\ H00 Sala, Lavanakkal House,
Andloth Island .

Yacoob age 45

S/o Sainddeen, Kunnashada House,

. Andloth Island

40.

42.
43.

44.

: Abdul 'Iabbal' age 38
-S/o Sayeed Mohammed Kannichetta House,
o /\ndloth Island ~

o ‘Jamal agc 41

S/o ;S_ayeed Bukarl Bldumkauu Bllutheth House,

Sa;ma Beegum' age 29 _
D/oiNal lakoya Lavanakkal House

- Andloth eland

)

Shahanas Beegum age 28

e



48.
49,

50.

53.
| 54'.
55.
56.

57.

..,A nd1 oth: Island _

Ugknmaaehag. o

2

IIassan age 39_

| S/o %ayeed_Bukan Mathcuapura House

Andxoth Islb'nd

Mol{amme Saleem :age _38

S/o Pookoya Neganmada House |
/\ndxoth Island

Koya, age 36j’ |
S/o Attakoya, Mathil House,

_Ai1dffoi]1flsl~ar}d;

Kan'i”il age:'é'li.t
S/o:Muthu Koya Palathupuxa House,

‘ Andloth Island

Sal<a1 1ya ag,e :32
%/o Muthukoya Bllutheth House
Anc 1oth ]sland '

Sallh ‘age .)7
S/o (umkoya ;Aynamada House,

%ayeed Mohammed age 42
9/0 Kasimi, thadapurakattu House

Kunnashada House



| .60.

61.
62.
63.

64,
65.
6.
67.

68.

69.

| Rlyas a,gc 29

Habecbu Rahman age 28
S/o Sayeed Mohammed Kunnel-House

kkada Héu se

:C mrlya Kovy‘, !
S/o Aboo Salah; Perumpalli House

- Androth Island." .

Mujeeb Rehman, age 37
S/o.Sayeed Buhari, Karakunnel House
Ahdroth.lslahd. ‘

Noufcl K, agc 33
S/olNatta:ya Koya Chenyadam House

: oyamma ;'Kaxakkada House
'An olh Island

Shamsu Shumoos age 34
S/o Cher 1yakoya M. , Pentamvilapura House

| /\ndxoth Island

,d;ul'Naser, age 308
Cottiathattu House

ghulla, age 33
akoya,Nallal House

Androth Ts!

Ib1 athullah 8565;30

- S/o, Kunhlscthl Pelumpalh House
/\ndnoth Island

Pza;ﬁ'dathu_ Lavenakkan House



12.

74.

75.

76.

77..

REEREAT L e
! .

B DY

Rahmat agc 42

‘g/o Pookutty \/I Mathll House

Andxoth Island

‘Mohammcd Hassan ge: 37
Slo. Sayeed Mohamm dy

Achammada House

3,

Andloth Isl:

Shamsudcen, _e{ge 32
S/o- Muthu Koya K. Nellal House
Andxoth Island :
Mohammed N'aseer' ége 28

S/o \/luhammed Pentamvelipura House

' /\ndloth sland

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
Andr‘oth slénd

Pathahuddeen age 38
S/o KlddVC U K Makket House

79.
30,

81.

© 83,

| Andxothisbﬁd o

Mohammed I\/Iustafa age 33
S/o Ahammadlya Jabalpura House

Andmtb [sland.

;shn, age 47
Makket House

Mohammyg

@ocsalih, age 40
'hammed Bilutheth House

L ey S/o youslaf sM‘ethanapuxakatte House
\ Andloth Islaf'\d.: '

Androth lsla




84.
8.
87.
88.
_.89.
91.
92,

93. N

l\/Io ham m

e Sabn <han age 33

27

/\ttako;ya agc 49

Q/o Sayeed Mohammed Palllyett House
/\ndxoth Island -

Bashcel age 55
Thachcn Moosathala

: /\ndlolh Island

Mohammed l"alook age 33
Slo. Nallakoya C. L , Tharampalli Makket House
Andloth Island

ﬂ:MoOsal%ada House
Andl‘oth‘l _._anv |

Salecm age 31
S/o Seetln I(alakunnel House
/\ndxoth Island

_ _:asnn age 33 .
_o'hammed P.C., Pathada House

.avanakkal House

S/o Sayced I&nnall Kandalath House
Andloth Island '

i, Podamkakkada House



96.

97.

98.

99.

100.

101.

103.

104.

105S.

/\I\bal c 4063

Mo 1ammed Musthafa age 42
E dayakka] House '
Androth Island. .

Navas, égé_ 25
S/o Hussain, Thahira Manzil
/\ndloth Island

ghanavas age 33
Slo Shalafudecn Mathil House
/\ndloth Ifs and

Ilassan agc 33
S/o Sccthx M, Lavanakal House
/\ndloth Island

Mohdmmcd Basheel age 42
9/0 Yousaf \ellal House

/amul Abld age 26
@/0 Kldave K Palliat House
/\ndlolh ]Sl'md

\/I'Luhu K'o:\?a' age 39
S/o Kunhi, Secthl Makkctte
/}ndmth lsland

/\nd1 oth Islalid

ave M P., Pandathupura House



108,

109..

110.

113.
114,
15N

116.

Uba" .ulla age 29

S/o Sathat, Kanmpma House
/\ndloth l%land :

Jalal agc 49 ‘ -
Slo Yousal'P Moodampuxa House
/\ndxoth Island

Kldavu age 55

S/o Indeen M. Blrlyamméda House
Andloth Island

Kldavu dge 59
S/o Uab Mekkat House
/\ndloth lsland

Mohammcd Salahudheen age 26
- S/o Koya T'P;, Kandeth House
And 01h ]%land

d Shakeex age 22
l)f)_:_Mal<k¢t House

':lthaf age 24
9/0 Jamal , M‘ayompokkada House
/\ndloth Island :

/\bdul (Jat"om age 28

S/o Nallakoyd T, Bappathiyoda House
/\ndloth lsland

Mohammcd Yathlya Khan age 23"
S/o Bashcol K Math]] House
/\ndloth [sland:”




- ,._-,.-.»-.--

',f.
‘#

@g‘ S

120. Zai

121.

122,

124.

126.

127.

128.

Aﬁdrofh Island

Mohammcd age 50 4
S/o Abdul Khader K*aval Chetta House

S unn ada:‘?House
Andxoth Island '

_ Mohammcd Aboo Sahh age 37
- S/o Musthafa, Ammelam House,

Androth Islandi ’

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House |
Andloth Island

: ’vMohammed Rafeek C. P age 38
.S/o :Suy};eed Chex 1kkal Puthlyapuram

: ?éék age 40
(Isutheth House,

Mukbcel age 28
Slo MAJecd L Petumpalll House,

' /\ndxoth lsland

Rashced Khan age 33 e
S/o Kldave_ : Blyyadachetta House




Y 1_3,'2]
133, Mo

134,

136,
. S/o Aboo Saleh Kavalchetta House, .
137.

138,

139.

Mohdmmcd I aza_l age 38

rT M , age 38
1y Makket House,

S/o! Krdave Poovadakkattu House
Andloth Island

Mohammed Saleem age 31
S/o Hassan Kunm Keylyoda House,

: Andloth Island

Koyamma age 47

: Abdul A7eez EKhan age 41
~ Sho. Mohammed B1rayammada House,

Andxoth sland \

ag,e 32

ShamSu’dddeen,

Ammelam House



144.

145,

146. Mohammed Iqbal age 38
S/o Nallakoya,. Perumpally House
Androth lsland ‘

147. Pookunm age 56
 Slo Yousafl]ay Bappathlyoda House,
Andxothlsland '

Z;.i

148. Mlohammed asheer age 38
S/o Kidave A, \/[avampokkada House,
/\ndlolh Island

i

149. Chcnyakoya age 36
- S/o Kunnikoya | P. Thachen House
Andloth !sland

[

150. Nasccmudheen K S P., age 28
S/o Abdul Khadel T Karachetta Sarommapura House,

151.

152.
Ahd;{cm Ié:l'andi

- 153. Kunhlbl agc 46
S/o Kader :Pél; umpalll House,

(J (\‘A
IAV (

\»‘ Ty nptt
\V



158.
159
| 160.
161 

162.

165.

¢hdnal House,

gdddkk ﬂ la;
S/o Buhan V‘ K.
Andloth Island

) Ch tapokade House,

Bashtel,age
Slo’ Sayeed K, -'Kunn_ ashada House,
/\ndlolh Island ST

Mohammed Kula]shf age 25

Slo. Sayeed Mohammed Karakurinel House,

/\ndxoth Island

Slla) dge 47 .
S/o Kidave K. Kunnumpura House,
/\ndnolh lsland

»Mohammed Raﬁ age 31
S/o, }lam/a Koya K., Pathummapura House
Andloth Is‘ldnd

\bdiil Jabbar, age 35
S/o Kunm Seeth& Makkett House
/\ndloth Island

. %aJeed Mohammcd age 54

%/o Kndavu Poevadakkattu House,
/\ndloth I%land” P

"hacheri House,

ya_-P.',:::I-‘hacheri House,

ﬁgkoob, age,_;élQ;:

.;:E /o lKldd\ u K Ammelam House,



168. _Mohammed Rafee age 42
Slo <oyammakoya Mayampokkada House,
Andnoth Island

169. Mullakoya age 47
Slo Majeed K., Lavall

aiijgal House,

170.

9/0 ledave P Amme‘lam House
/\ndlolh Island '

171. Mohammcd Kasm age 46
S/o Yousaf, Bappathlyoda House,
/\ndnoth Island

172. Kadeeja, ag,cSl

~ D/o Kidave K lhachen House,
/\ndxoth lslfmd
Mullabx 'ag, 54
D/o-Kidave ‘3’.? Palathupuxa House,

_a!yeed P. P ,age 25
hul‘lah Pmalhﬂ(katt Puthlyapuram

S/o Chcnyal{oya Kannathimada,
/\ndlotl":l_sla id.!

Applicants

'I’EA;/\Eglicullme

}Z\/elep, Kavarathl 682 555




(By Ad:f\:'/ocate;:.l\/l‘l S

17.

Respondents
aluék;fiéhxlan)

()/\ 302/2013

Jaffer, age 35

S/o BabuJan Pannethechetta House
Amml Island '

oya, age 50
S/o Auako.ya .Mallka House
/\mlm lsland

Nallakoya age 40

v 9/0 /\bdul]a Koya Puthoya Kanniyam House

/\'m'lm Is'lan.:d

.Iabbax P c, age 36

S/o Cheri iya Koya, Purakkachetta House
/\mlm ]sland

\%fo';ifs' : o ,
" iyachadachatta House

Applicénté



R S TSR R SR

I »T he Admmlsu ator : N
./\dmlmstratlon ofthc 1J .of Lakshadweep
_:I\avalathl 682 555 ‘

2. : f: ;anchayats
Dcpaumen' f:Panchayats
Admmlsumxon ofthe UT -of Lakshadweep
I\wamthl 682 555 '

3. DISU ict Panchayat

Amini represented by its
Executive Officer.

4. Village (chcp) Panchayat
Amini [sland represented by its
l xccuuvc Omcex Respondents

(By Advocate I\/h S Radhakushnan/M/s Sheriff Associates)

18.

1. Aboobakel Pg:age 4]
. ?/o Kunhlkunhl Pa]lam House
K?l\/dldlhl Island

2. \/hlslhafa B ( dOC 4\
S’o Sayccd Bal\aklada House
Kaval a'thr Isl

()

S/o Chcnyakoya K , Aynipura House
Kd\/dldlhl Island

S. YaéOob ‘K P' 'eigé 41
Slo Kidave U.P, ,Il(uttlpapepura House
I\avalcuhl l%]and

tyam House



12.

14,

'9/0 /\hmed K.:f

MUJCCb Rehman B age 30
Slo Fhangakoya Blrekal House
Kavalathl Island R

Saji‘tha P agc 32

Dio Alv Aladam Poovmoda House

Ka\/dldlhl Island

Basheel P I age 44 :
9/0 Mohammed_Palllpuxa Puthlya Illam House

timmada, Kadapurathaba House
Kavcnathl Island

Salccm A P : ag‘c 34

“Slo. Mohammed C.P. Athampapepura House
; Ka\/dlalhl Island :

, age 29

/\nwal A P.,. agc 39
Sto Muthu, Aynepula
<d\/dldlhl sland

Basheen S ax I~
nzatl




19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

Kavaxathx Island

Mamkfan K.P; age 30 ;
S/o Abdulla A, Kuttltapepura
Agatti lsland '

ll:dayalhulla S M. age 36
S/o Hamizath B: K., Subalda Manzil
I\avalathl Island ’

/\l’lS’ll ) P qge 31

. S/o Chcnya <oyaK P, Paklchnpura

Kavazatn Iqland

Sullman K P age 38
Slo Kldave U P., Kuttipappepura
Kavalathl Is]and

Yacoob C P age 40-
b/ol Yousufl’ , Puleenakeel House

S/o Hamiat ._V.eloda House
Kavaxathl Island?’. '

/—\udkoya B ag,e 41
b/o /\bOOde](CI :I\/l 1, Birekal House

I 3‘@:?..“-*?




32.
33.
34,
35,
36.
37,

38,
3.

40.

: S/o Chcx 1ya Koya P

| Kdlealhl lsl

39

Mohammed Rafi P,
Kavalathl Island
@/0 BabUJan I\/I Pu :
Knltan lsland L

}lussamall K P age 33
S/o Muhammcd C Kuttlthayapuxa House

' Kava]athl lsland

Silaiman M' "a'ge 37
Slo k- Hamzath M., Maidanoda House
Kc\\/d]’llhl Island '

Ka]a llussam C age 37

L %/;0 /\ha‘mmed (han T.P., Chungam House

h"r‘;;éh TK.., dge 38
‘ad.’House S

Mohammcd ShaﬁK P., age 32 |
S/o Qayed Poo ‘A, Kakachiyapura House

' Kanl athl Island

Mohammcd Raﬁ B ;age 33 _
S/o Auakldavc, F P Beelanthoda House -

) ’fl'een,keel House

m, Pullpmnakad House



43,0 1

44. :
mada House

45. ,
S/o Monanmned T., Amanathakepura House
Kav Ucllhl lsland

46.  Sharafudhéen, age 24
Slo,Ali A Poovindda House
Ktwaxcuhl lsland

(By Ad\go'c‘ate: ML?.K'.'B.Gangesh)

VT Versus

atox |
ofthe UT of Lakshadweep

1o
>

3 09
o
<
=
=
G

;AU F bf ‘Lak'shad]wcep
Kavarathi- 68'7 555 lepresented by -
fusDncctox

G :1)) Panchayat
' land 1eptesented by its

meectta House

Applicants

Respondents



S/o Cl'hi

Pl ﬁuaj,age 31
S/o Abusaia, Putjlyalllam House
/\mlm lsland

K. K Ra/ak age 27
S/o. Khaderkoya Kunmyatamkakkada House
Amml Island:

K L Moosa age 44
Slo Attakoya Keclachery House
/\mml Island

b

B Kasm‘lkoya age 42
yakoya Balapp House

9/0 bdullal(oya Madam House
/\mml Island .

POdkuan ,

Sto T.C. Yousaf Noormahal House
/\mml l%land

:f.Bj..,_Céng_e'sh)

Versus

Applicants



2
,j/\dmm tratic fj‘;‘lhe‘UjI__ofLakshadweep,
:;Kav Udll )8 55 i

3. 3[)1160101 of Edu‘catl(‘)n

Dncctomlc of I*dUCd'UOlW :
Administration:of (the U of Lakshadweep
lmvcnalhl 682 555

4 Village (Dwecp) Pan'chéz)li/"at'

Amini 1sland represented by its -
L,\ccutlvc O ﬁccx

(By Ad.'\zo,_cf.,ate;‘ M;r;sf.;I{adhalqi'_shnan)

20. '() A NO 323/2013

. Mohammed Abdul {azak
g/o U.K NaHa Koya
/\ua!add llou%c
/\ndxolt Island

2. K \/IOOSd :
ﬁandllam 1 louse

(OS]

'Bn lyaigmada :
/\ndlott lsland

(By /\dvocale M1 K B‘ Gangesh)
: .?,;\/,‘cv-jrsu;;‘
I ’l”hg /\‘d‘mihi%ti“étbr
/\dmm;suauo 1}01 'he Umon Temtmy

:’“ﬁ; VB Qcpanmcm oanvlomment of Forests
Lf)im *n lcmloty ofLakshadweep,

Respondents

Applicants

Respondents



3. /\boobacku P K ,age 34
: S/o F athahulla Pulcenakeel
Kavarathi Island.

4. Je:hén'g--cér APdgc 32
S/o Hameed, A liapura
K 'avlz-irathi 'Isléihd.

w '

ShaJa,han B age 35
o Kidave, Badayi
sland. Applicants
(By Ad 4' Gangesh)
‘Versus -
L. /\dmlmsnatm
/\dmn 'st_natlon 01 the U1 of Lakshadweep
2.
3. .Szcnence & Technology
y-of Lakshadweep
Kavaldlhl?;'.687 555 5
'Cplesmtcd by 115 Dlrector
f'gc (wap) Panchayat.
: % _,é}ralhl Island represented by its ‘ o ;o
c,ulnvc Oﬂlcu ‘ ‘ : o Respondents

I N

¥ E."]\Ef/]"f,Si,"]{-ia(lihakl‘_i,Shnan) | | - S

k3



R R 'x‘:i’s‘fr-ff'(‘i-.::(atlt_'f\:.'.'}v:jg e
R C ‘

(el

22.

(By Ad\/o'capc: Mi‘.I(.B.;Gar’l»gesh) |

Versus

I The /\dxmmsua\lo;
Administration of the UT of Lakshadweep
_l\dvcnd-lh;-@_fﬁf_’ 533.

2
/\dmxm
Kavm alh_ =€ ',.,f

3. 'Iﬂ):ep:-'m'_iﬁen,t of 1311\/ix‘0111ﬂ€ﬂt & Forests
Union Terrifory of Lakshadweep
Kavarmhi-682 555

4. Village (D\vccp) Panchayal

Kavarathi ls]and represented by its
I: ,\ccunvc O]

S/o \/lohamood Hay Chendlpuna
Kd\/dldlh.'f -

2. %'in"u'l I I;amc;;d P P, age 39
~ S/oAuai K. P Pokaxa Chepura House,
Kd\’(\ldlhl S

\/ oh 1mmcd l\ P:‘Vagc 35

.',;<axutholapua House,

o

W’W' 'wé%f;\é

n7_11
— x>

Applicants

Respondents



5.
padam House
@y Al Gange
~ Versus i
. The Admmlsuatox
Adininistration of the UT of Lakshadweep
1<aVé'i'atl1if682,;555.-
2. Dnectm ofPanchayals
Depaltmcnt omechayats
3.

Dllectoxiéte of Lducatloﬁ
Admml%tlallon of the Union Territory
of Lal <%hadweep, Kavarathi-682 555

4. Vxllage (Dw ca) Panchayat
Kavaiathi Island 1eplesented by its
Lxcum‘vc O hﬂex

stmg Centre Klltan
(‘Pdnc ayat, K:ltan

Applicants

Respondents

App{,icax{ts

.
-



'_Adm métfatroﬁ' of the UT of Lakshadweep,
Kava1ath1 682 555 g

3. Ihe (,hlefoecutlve Ofﬁcm
District Panchayat Unit
Kiltan, Unjon Territory _ .
- of Lakshadweep- 682 55{7 Respondents
(By Advgcate: Mr.S.Radhakrishnan)

25, 62&"553'1/2'0.'1"553 PR

l. H”sszt ,.’.n.vKC age 34

Workmg a%lcasual labourer in the Department of
Smence & Technology, Agatti, Lakshadweep.




N

L7
Applicants

iakose, Sr. & Ms.Daisy I.Daniel)

€rsus

Chanpelson =

Village (Dweep) Panchayat Agatti- 682 557.

Chanpcxson

VVJllage (Dweép) Panchayath Chetlat Island-682 554.

_Chetlat 68. |

The Jumon Scll,cntlﬂc Ofﬁcer |
Depanment 0} Scnence & ‘Technology

,The Jumol S dentlﬁc Ofﬁcer

Depaltmem RN
Agatu 682 557

lence & Technology

‘Duectm of Panchayath

* Depaument ofPanchayath
' Kavaxathl 682 555.. - Respondents

Applicants

Versus



o

Kiltan lsland Umon Tc,

Kavaldm

Sub DlVlSlOﬂAal @fﬂ oy

l< lllan

DiICClOl L
scwlces et
I :ad\'}veep', KavarattL

(By /\dvocate Mx % Radhaknshnan)

27.

OA 344/2013

KasSi.m A )
Sto. Attakoya PP
/\l1yathaxa Ilousc Andrott

\/10hammed }Iassan C. E
S/o’l (Lmhlkoya SVP
I dqyakkal H'ouse Andrott

v

Mohammed Rafeek C K

S/o. Koya K. C
C h,c; ly,a_ Kakkanal House, Andrott

Mohammc 1 Kamaluddm M: K

l0or ul Ilas_scm A
ﬁl\gova U K

ory of Lakshadweep

Respondents



Applicants

Dncctox ol Panchayals .
Depaitment of Panchayats
'Admmnsuahon of the Union Territory
ofI akshadwe_ep, Kavaxatu — 682 555

'Dcpantmcm of Hecu 1cnty
Unlon lemtmy ofI akshadweep

Respondents

D/o] amsa, 1 llachetta House Agathi

Bcciathumma]l’ V
/o Kasml: Kﬂo,_yl ‘Puthanvced House, Agathi




e e

R i R, S e @ b -

S L

s e

Chare T4

LS INRL PR N S L

BO

S/o (asml (oya C P
Po ovmoda House Aoathl

Nazer K = °

S/o.Kidave =~ - ¢ _
Kunnikathiyapada House, Agathi
Showkathali M.:

S/o.UmmerB .

Maka> achoda l louse /\galhl

S~c cd;_:\/l o'l Aammed K

S/o ML Ihd lif K
Palhada lIousc /\gjathl :

Aboobacker N.M
S/o /\bdu_l',l ahman F

Kakkﬁda llousc Agathi

Slo, Vlohammed Koya T.P
(ha]lal\\ad llouse Agpathl |




23.

24.

PO
wh

26.

28.

51

Mu h eu}nh'e:d '
Sto. Koya |
Bly(uhabnyoda Ilouse Agathl

Nafeesa M. K
D/o.Abdulla l&oya K _
Moothamkakkada IIouse Agathl

boobackm U P'
S/_o Al H\’loham ned

Hindumbi' M
I)/_" Auakoya L

yapappada House Agathi




36.

38.

40.

41,

'
: ‘/}"

L vl

[AR

/71 :
,\r\‘
YN

decd 1\/ ohammcd L
S/oKalidP '
lllallousc /\galhl .

Nasce1 l P a
S/o. Muihallf '
l hekku I’uthlya lllam Agathl

U baid U
/0.1 l_amz.a u-
:Ummmerodachetta House, Agathi

Sycd Mohdmmcd KT

/\bdulla B
S/OE "nhahulla :
31yashdb|yodd House, Agathi

Hajcnomma T P
D/o /\bdul kaderkoya P.C
- ' 'ruycullam Agathl

@an\yémbl T3 :.:
ﬁmt'lmmel h




47.

48.

49.

50.

51

53

’S/o;flate Attakéya' o
Koodam House Agathl

Sth(élhali :
S/o; 1,5211_'0-. /\'ttalg._oya
Sailaniyoda House, Agathi

N'isscuﬁu:dhce:ﬁ V. K':
Slo.Iamza C.K (Latv)
\/adak chla lllam Agatln

Mohammcd Ah CP
§/o0.Kasmi: Koya A
Chqchalakapqda ouse Agathl

Saycd MOhdl

fied K
S/o Yousaf ;

Territ ‘l)!‘ofLakshadweep, Kavarathi
nltcd bv‘lts Director — 682 555

Applicants



Respondents

l. Ummci Far olok;'ithaﬂ
S/o. /\boosala ;
Mallkakal HOuse Ammn

2. P. A Saycdall .
S/o: lldm/akoya '
Puthlya Ash : ‘oda House Amlm

3. Rahmath Beégam' ! :
D/o Ahan’ledfE 1+ Malikakal House, Amini

4. Ahamedkoya }
S/o Koyakldavu ‘Surambi House, Amini

5. Vahyabl P(, o ‘
D/o /\nlhukoya Palliyachetta House, Amini

Applicants

; f%.‘.z\/ei‘sus

I th /\dmmlsIlatol ‘
dmm-ls alplon ofthe Umon Territory




55

Sl
l{srﬁadweep
Y Director of Education — 682 555

Panchayat
Respondents

d 1epresented by its
F 682,555

D/b Kunhlkunhl L
Palhcham ll()usc, Kavarattl [sland

N Kavaratti Island

Kavaratti Island

e s |



10. %adlhath V M
D/o.Valiya Abdurahlman
Vadakkumelachadam Kavarattl Island
I Rahlyambec 1 P ol
D/o Ahammed Kp-
hottath: puna Kavarattl Island

12. Bee:fathumma B
D/o. Aboobacker 4
Beexamthoda Kavalattl Island

13. Réhma'th Bcegu'm PP
D/o.Attal K.P
Pochamchepum Kavaratti Island

14. Maljandlh :
D/o Muthu Aynapura
Kuth’ 'pappcpma Kavarattl Island. Applicants

N v;ﬁe‘i_%s'hs

I Ihe Admlmsu ator
Admmnstlatlon ‘of the Union Territory
ofLak%hadweep, Kavarattl — 682 555

2. Dnu:t()l (9c1v1ces)
Admmlstlauon ‘of the Union Territory
ofil. akqhadwéep (Secretarlat)

) yl“of Lakshadweep
Kavalathl rep;esemed by the
Dxrectox of Indusmes ‘

sz Advocate M. S Radhakrlshnan)

Respondents



o"mi,, ichétta House, Amini

A ‘dkoya :
S/O‘Muthukoya .
.Suxambl I{ouse Amm1

Anwar Hussa{in :
D/o.Essa . -
Kotldpum Ilouse Ammx
Saﬂtha Beegqm .
D/o_.;;Sayeed Abdulla Koya
Bel "!House Amlm Lo

.'Hdmée"'dathbi" P
_‘D/o Shaikoya :
Monakkallachetta House Amini

H"'a%dihar‘
S/o Mohammed
/\hmmcchella House Amini

Versus

The Admmlstratox '
Admlmsuatlon of the Union Territory
of l. akshadweep, Kavaratti — 682 555

Dnectotr_ol Panchayals

1 Temtcny éfLakshadweep
Kavarathl lelCSCl’lICd by

. ‘Dnector odeucatlon - 682 555

Applicants



Respondents

(By Advocat, ?Ml S adhakx hnan)

2. OA 350/2013» ',

l. Mohammed Hassan ’
g/o ‘Abdul’ Kada1 o
Mohapulakkad Ilouse Andrott

2. /*\de]'I*Ia'SSan' ;j o
S/o.Attakoya': I
,Kanthatt House Andxott

3. ,Saycd Mohammed
Slo. ‘Aboosala’ :
:Kaxachetta House Andrott

4, Mohammed Hussam B
S/o. Mohammed -
'Bappathlyoda House Andrott

u§e And}fott. Applicants

Ve1 sus

1. lhe Admlmsltxatm '
Admimsu ation ofthe Union Territory
()f Lakshadweep, Kavarattl — 682 555

‘Dzlsmct Panchayat
Kava1 atll 1epreSented by its Chief Executive Officer-682 555

anlag,e (Dwéep:) Panchayat

/\ndlott lsland represented by its

T )1 xccutwe Qfﬂcer - 682 554 Respondents
2‘ N .
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Kd;ﬁthatba{am ouse, Andrott

3. 1t lassan |
S/o. Attakoya :
'KunJanattlchetta Andrott

4. 'Yousaf
Slo. Pookoya L
Puthlya Fddlyakkal House Amini,

(By Ad,y()cate;: Mg.lz(..B: Gangc§h)

“Versu:s

Applicants

Respondents



3. Mansoor A11
S/o. Muthukoya ,
Pemamvellpura House Andrott

4, Mohammed -Faisal .
S/0.Siddeeque. -
Makket llouse' Andrott - Applicants

(By Advocate Mr K B Gangesh)

I !hc Admmlstrdtor
Admlmstratlon of the Union Territory
ofl akshadwcep, _Kavarattl - 682 555

2. Depaltmcnt ofAmmal Husbandry

4, 'Vlllage (Dweep) Panchayat
Andrott Island represented by its
E» xecuuvc Ofﬂcer - 682 554 Respondents

| (By Adiveoeg_té:'_M)‘ S",[{édli?kljj§l1nan )




Thekkputh;yal Veed Aéattl

4. Kt P Homzakoya R
S/o.Aboobacker 1 .
Kamdlmalmlyoda Puthlya Illam House, Agam

S. K. Showkathall
S/o. Sydubukhan S
Kondmoda‘House Agam

6. B Sharafudhcen "
$/o; Ummer Ella ' -
Beeyakumyoda House Agatti

7. V K'Moh‘am'me'd Mukthar .
S/o.Abdulla Koya
Vadakk Kunnmamel House Agatti

8. Abdul Rahlmdn":i |

Applicants

Respondents




..@ A.', o.v 542013

Suharabl D/o 'lhang;‘ qiy‘a
Kakkana] House ' 3
.Andlotl ,

": >

(By Advocate Mr K B (Jangesh)

Versus

1 he Admxmétrator |
Administr auon ofthe Umon Territory

of L. akshadweep, Kaval athi — 682 558.

2. The Dlrectox (Sexvnces)
Admmlsuatlon of the Union Territory
akshadweep (Secr ctanat)
Kavaraul = 682 555

3. Dcpartmcgt Qf Agrlcvlture
Urilon Tertitory of Lakshadweep,
Kavafathl + 682:555. " ¢

Reprcsented by iis Dlrector

(By Ad}\'}ﬁg’gtél M §, Radhakrishnan)

R A
o

37. 0A 3'5,5/2(:).1;5:¢.

I Muthukoya
Slo. %hankoya :
Kakkanal }l'ouse Andlott

el :4:;:55.«. Versts

: /’;.'.i-.' il oLl

The. Admlmstra’tor

/\l;lmnmslrahon ofthe Union Territory
o,l I akSl“ dweep Kavarattl - 682 555

Applicant

Respondents

Applicants



akshadweep, Kavarathi- 682 555

4. Village (Dweep')j}Pa'r:iicﬁayat
“Androttsland: represented by its
Pxecuuve Oiﬁcer —-.682 554 Respondents

(By AdYQ,C-a,te: Mr-,,S;,. Radhakr.ishnan )

38. QA 3562013

I lil‘éljé.l%iﬂ!ﬁébi’l -
D/o Koya Kldave M
pada; House_ Ka

|peni

..s.-,u,-..a_- SIS e T e

M,,mjkkakadaHouse Kalpem Applicants

1.
of the Umon Territory
p,__}_(@vg; atti — 682 555
2.
3.

Lepresemed by its

Executlve Off ~:ex; 682 552 Respondents




Alikakada |

4 Abdul Latheef
S/0.Pallath Kunhi Koya'*
Nenempapp.c}quouse,- ' Kalpeni

10. Chenya Koy

S/ Ahmed _ i

A\

-

AN ’,
RN e o ;‘zf\/ ‘//

—————

\ o . /(“\\J;/. L
NG e

N
*



17.

S/o Koyammd
Manjlyenam House Kalpem

Kavarathl 682 555

Agriculture

2.

y.of Lak'shadweep, Kavarathi
S ) 1ts Dlrector

. 3‘: "\

Departmem pf Panchayats
dmlmsu atlon thhe Umon Territory

Applicants



~ ©bo
4.
Kolper -
_ Respondents
S~ ByA ")
40. 3/2
Abdul Lat eeflj B !
Keela Villattom, Amm Island
Lakshadweep AN % Applicant
(By Ms. %hahna Kalthlkeyan)
Vexsus ‘l*
I _Vlllage (Dweep) Pénchéyath
:Amm I.sland R
Re e_:sentcd by the Chalr Person
I in —‘.'"682 552 o
2. ‘$ecretary : B
Departmcnt of Panchayath Kavarathi
3. 4Dn‘ector :
3 mployment and T rammg
Unidi Terr 1101y of Lakshadweep
Kavarathl 7 Q | Respondents

Mampuram ou :
Amini; lsland,‘ Lak,shadweep Applicant




(By Advocate El\/Ir S Radhakrldhnan for R 2&3)

2. 0A 362/2013_*‘ -

Rabeehathulla B.P., aged 35 years'
Slo. Mohammed Koya TN, © .
Labourer,; Klltan Resmmg at Vahyapura House,
Kiltan’ Island e

(By Advocate Sn P V Mohanan)

Versus
1. Thc Admm1$trator .
,UT of Lakshad\?veep, .
Kavaratti-682 555,
[lectrlcal.l)msmn Kavarathy.

2. ,Dnector oFPanchayat
gDepa men( of Panchayat

682‘ ;5155;. ; ;:

ec"u,.,’,, Ive @fﬂcel

Versus

‘_‘nchayat Kiltan-682 557.

Respondents

Applicant

Respondents

Applicant



4,
‘ Respondents

[By Adv®cate Sn 9 Radhakhshnan (R1- 3)]
44. ()A 364/2013
Abdul QUblSh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, 1.1 T, ofLakshadweep, working as
Casual. Labouxex (L "'Stock Inspectors Trained Labour),
Animal Husbandxy lDepar‘[ment U.T. of Lakshadweep,

) 3 i Applicant

Kavarath.l _

“L Versus

Upmn Temtoxy of Lakshadweep,
ak/arathl 682 555._ i

: _‘, o xrperson Vlllage (Dweep) Panchayat
.K‘l'l'ftan - 682 557

(3]

Respondents




eedb,

69

3.
Applicants
(By Advocats Mr. K.B. Gangesh)
. "Vér-Sli’:sE* L

l. T he Admmxstrat@r

/\dmmnstratnon ofthe Union Territory

ol Ldkshadwcep, Kavarathl 682 555.
2. The I)n:eclor of ,Panchayats
3. La _p Dy c’lopment Corporation Ltd.,

Port Control Tower, Andrott — 682 554

Represented by its Ofﬁoer in charge.
4, -Dnectorate of Art & Culture

Admlmstn atlon ofthe Umon Temtory

Respondents

OA 368/201

use, Andrott, _ T

férs, S/o. Sheikoya Thangal,




3. udheen Thangal, aged 28 years,
deth House, Andrott.

4. iged 23 years,
"deth House, Andrott.

5 44 years, S/o. Kidave A.,

6 ars S/o Muthu,

' Pulecnakeel House Kavaratn

7. Abdulban aged 34 years S/o0. Hamza Koy,
Monak,kal l—Iouse Amlm

Applicants

'fmon Territory of Lakshadweep,
i

Respondents




7 FIé%’zélééfﬁ;‘ aged 52 yeaxs, S/o. Koya Kidave,
Chekkarakkad Ho_u.s_"e, Andrott.
T e

s S/o. Nalla Koya,
ﬁldrott

10.
11

12.

aged ?4 ears, S/o. Thang Koya,

kkada House Andrott.




Applicants
Versus
1. he /\dmm é-;tfor, T
Admmlstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 5‘55
2. .Duect(n ol"P:": c;
Respondents

s; S/o Koyamma,
Kavarattl

z, _ygﬂ‘a.rs,‘ D/o. Hamzath,
H'O‘us‘@ ‘Kavarat‘ti.




e

B 1 BRI ;

8. ‘years, D/o. Kasmi,
arattl
9. 1 ears, S/o. Abdul Khader,
L . Kavaratti, ‘ Applicants
(By Ad
Versus

I The Adminis

Administration ot“thc Umon Territory ofI dkshadwcep,

Kavaratti- 682 555 :
2. I)ncctm of Pdnchdyats

Depaltmcnl of Pdnchaydls

Administration of the Union Territory of Lakshadweep,

j]g("avéx_c}llll_,—f. QS ‘555 i
3. leILLlOldl ; A:cdncal and Health %crwces

Umon Iu of L akshadweep, Kavarathi,

S Dnmctox 682 555.

Respohdents,

I P Nascu,‘ agcd 3:5 yecus S/o Kunhikunhi,
‘dHl(,hdm llousc Kavalam




7. Abdul Ra/ak ,ﬂ’g)ed 28. ,cans S/o Mullakoya,
»’Scnablyoda llousc Kavalattl _ Applicants

(By Advocate: Sn K B (Jangesh) A'
Versus
l. The Administrator,

/\dmlmslnf' 1io ofthe )
'Umon Terii l akshadweep, Kavaratti.

Depcu tmcnl'

2. A]}iiljﬁa]_ I'*I"usbandry,
Union Terrifory of lakshadweep, Kavaratti
lelCSLHlCd by. 115 D]ICCl()l

3. Dncclon of Panchayats

Department, of Panchayals
Administration of the *

Union Territory of Lakshadweep,
K;ava]‘aui, o

Respondents

Mudakklyo'dall :
Kdddmdl S

Applicant
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of Lakshadweep (S-@"Cr'et‘a‘riaf),
Kavaratti — 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi = 682 555.
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51, QA 373/2013

I, Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

. The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats, .
Department of Panchayats,
Administration of the _
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4. Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

~. Village (Dweep) Panchayat,
ndroth Island represented by its e
xecutive Officer-682 554. Respondents "~

By iAa vcfcate: Sri S. Radhakrishnan)




32,
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O.A No. 38072013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island
Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. BAinee‘sh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island 682 555.

The Director (Se‘r\;/i-ces)
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),

Kavaratti I'sland - 682 555.

‘Director of Panchayats

Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

The Director

Agricultural Department

Union Tetritory of Lakshadweep
Kavaraiti Island = 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Térritety of
Lakshadweep — 682 557.

(va Advocate Mr. S. Radhakrishnan)

33.

I

. s ..
\\\‘\QTRA];)& Umon Iemtory of Lakshadweep

* B. Saidali, S/o late Mohammed Koya
" Palliyachetta, Bandayam House,

Agatti Island; Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
.. Kalkkandiyoda House, Agatti Island,

Applicant

Respondents



PEAR I

4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya -
Keelaillam Thekkeelapura House, Agatti Island,

-.Union fl“errito_fry of Lakshadweep. | Applicants

(By Advocate: Sri N. Anilkumar)

,_.

('S

! : Versus

The Administrator,
Union Territory of® Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

~The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive O‘fﬁcer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, :
Union Territory of Lakshadweep. , Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54.

OA 384/2013

Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver, ..
- District Panchayat, Kiltan, -
&:‘Remdmg at Kattichetta House,

;s Klllan Island, UT of Lakshadweep.

~ 4,‘"’ o



3. Noorulla S. M aged 39, S/o. Late P S. Kunhimon,

Residing at Sa fe Man21l Klltan Island
UT of L. akshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus
1. The Administrator, \
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kayaratti — 6{82 555. :

3. Chief Lxecutlve Ofﬁccl
District Pdnchayat Kavarattl - 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

I. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

(U8}

Khalid Unnam, agéd 40 years, S/o. Mohammed Puthumamachetta,
Amini Island;, Union Ter’r‘itory of Lakshadweep, Pin — 682 552.

4. Moosa Pccchandam ag,ed 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of LL akshadweep,
Pin — 682 552. -

5. Amanulla A M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin - 682 552. ‘

Khalid A. P aged 35 years, S/o. Alimohammed, Aliyachetta,
":,’Amml Island; Union Territory of L akshadweep, Pin — 682 55.

'::?Jafemulla p. C. , aged 25 years, S/o. Kidave Naduvatta Chetta,
Amm1 Iskand, Umon Tertitory of Lakshadweep, Pin — 682 552




11.
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Abdul Salam;"A aged 38 years, S/o0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552

Noorul I{assan K. K., aged 38 years, S/0. Abusala Kochu Karmada
Kallakakkat, Amml Island Union Territory of Lakshadweep,
Pin — 682 552

Jalal B.M., aoed 31 years, S/o. Khader T., Bahija Manzil,
T hattanoda Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Najeeb A., aged 31, S/o. Kidavu T.C.,

Ayeshera, Amini Island, Union Territory of
L akshadwccp, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

(By Advocate: Sri Sﬂhiraz Bhava V.S.)

l.

2

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,
Department of Panchdyaths,

~ Administration of the Union Terrltory of Lakshadweep,

Kavarathi — 682 555.

The District Panchayath, Amini, rep."by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Exfcc’utivé Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

56.

OA 3‘88/20135

. JP:

P, Amanulla aged 38 years, S/o. Sayed
Mohammcd P K:, Puthiya Pandaram, Kiltan.

Mu draka Banu dged 27 years, D/o. Ibrahim,
@ avanakkal House, Andrott.



3. K. Sajeedkhan, agedk 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

‘1. The Administﬁémr,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Depértmen't of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

4.  Assistant Settlement Officer,
Amini Island - 682 554.

5. Village (Dweé;p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

6.  Village (Dweep) Panchayat, '
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. . OA 390/2013

. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. IC.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,

Karupathaillam House, Kalpeni. .

3=~ K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
=" “Konhankakkada House,Kalpeni.

CN Habusabi, aged 50 years, D/o. Attakoya,
C}ériiy?nnallal House, Kalpeni.

/-'I}Igax‘ne- dabi, éged 41 years, D/o. Ramalan,
& o

o
" oo




Pakkath House, Kalpent.

6. AT SheemaBi 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni. -

7. A K. Muthub1 aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

8. K K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalain House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachlyoda House, Kalpem

10.  Abdul Saleem M., aged 34 years, S/o. Mohammed AKX,
Manjiyanam House,Kalpeni.

| 1 Naseema M.P., aged 33 years, D/o. Mohammed K. P
Maydmkdkkapura House, Kalpeni.

12. Humairath P.', aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. YussafK V.,
Chadachiyoda House, Kalpem

14, 'B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15. K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kumyachada House, Kalpeni.

16. M. Anwar a&,ed 37 years, S/o. M.P. Khader,
Maral House;, Kalpeni.

17. M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

18, C.G.Naseema Beegum, aged 36 years, D/o. Hamzakoya MK,
Cheriyachaman Gath House, Kalpeni.

19.  K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

B Thdngakoya :"ag,ed 33 years, S/o. Chariyakoya E.,
T .Kollya Iousc Kavaratti.

21 iiIIussam Alj, aged 35 years, S/o. Nallakoya,
A Chettlpuxa House, Kavaratti.




22.  Jaffer, aged 3i2years, S/o. Hasan T.P.,

Kaladi I—Iousé%?;:Kavaratti.
23. Basheer, age'(fiiBé years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti. o

26. Rahmath, aqu 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi,agéd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29. Jameela, aged 37 years, D/o. Kunhikoya,

IFathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillam, Kavaratti.

31. Noorul Ame-.’efgh,‘ aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti. '

32. Abdul Rash‘evetd, aged 23 years, S/0. Hasainar,
Umbiyapura House, Kavaratti. '

33.  Hussain B., éged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

34, Mohamm’e,dalki'T.P.,.aged 35 years,
S/o. AbQobaqlqeir K.K., Thekkilapura House, Kavaratti.

35. Sajid Kha.n, dged 39 years, S/o. Sayed Koya,
Edanilam ’I—Iogs‘e, Kavaratti.

TR ""‘Jgssin C., aged 33 years, S/o. Ali K.P.,
Sy 8, Chonam House, Kavaratti.
;*L; [ 137 Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Mollokepura House, Kavaratti.



38.

39..

40.

43.

44,

45.

46.

47.

48.

49.

83

Mohammed ghaf‘fcé P.A., aged 35 years, S/o. Kuji Seedi Koya,

Puthiya /\11k0m Amint.

Abdul RdhCLm aged 34 years, S/o0. Abdu Rahlman
Aynepura Ilousc Kavalam

Mushin, aged: 39 years, S/o. Nallakoya,
Kumthayapula House, Kavaratti.

Akbar 'I P, ag,c133 years, S/o. Kidave K
Tharammakepura I louse, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hamegd, :
Palamkakkada House, Kavaratti.

 Najumudeen .P., aged 36 years, S/o. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, agedIBS years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. ‘

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

l
Raheem A., aged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur I:Tou'se, Kavaratti.

Abdul Ildshlm M.1., aged 33 years, S/o. Attakoya
Mukriya [llam House, Kavaratti.

Kadi%k{a aged 44 years, D/o. Ukkas,
Umbnyapma IIouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamgyathappm House, Kavaratti.

K. /-\bd{ll Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Ré'hee’m,‘ aged 31 years, S/o. Hameed,
Chandipura House, Kavarattl.




54.

53.

56.

57.

58.

59.

60.

02.

63.

64.

65.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dgedZBS years, D/o. Koyamma,
T haleekepura E Iouse Kavarattl.

Sayed Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath
Ullkanapura IIouse Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, ag,ed 39 years, S/o. Cherlyakoya
Edanil am Hou%e Kavaratti.

Mariyommabi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammgd éha‘ﬁ, aged-33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube_féha, agéd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma,t'ége’d 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmed,éged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P. I ;aged 31 years, D/o. Sayed Shaik Koya
Madal Ilouse Amm1

-Mohammcd Ali P.M., aged 27 years, S/o. Hamza
¢ uth:i:_y‘a,Mran,;il,_Alﬁlnl.

kdy‘a,«;§_~ia:ge*d 41 years, S/o. Abdul Khader,
laram House, Amini.
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Cheriyakoya M.C., aged 32 years, S/o. Hameed,

- Melachétaa House Kaﬂmath. '

Shafee V P. aged 39 years, S/o. Isma11
Vada (kllapura House, Kadmath

F d/eerall N. M aged 25 years, S/o. Kahalld
Noor Mahal, Kadmath

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta Flouse, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthxyathanoda House, Kadmath.

Mohammed Iqubal; aged 46 years, S/o. K.h’ad_er,
Attalada House,Androth. ' '

‘Muthubi A.K., aged 42 years, D/o. Muthukoya,

/\ppurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shlkoya

Edayakkal House, Androth

Badarudheen I(oYa:‘A.B.,' aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

b athimath Suhara, aged 38 years, D/o. Koyamma,

Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T,
Ldvanakkal House, AI‘lleth

Balha 1 aged 37 yeals D/o. Pookunhlkoya

o T hdl_]dtlh House, Androth.

| Iié_ham‘th P., aged 42 years, D/o. Koya Kiadve,

Sathada House, Androth.



86. Naseer Banu M.K., aged 40 years, D/o. Kunhl Koya,

d PI(ﬁpse,Androth.
87. Kadee mab1 L., aged 40 years, D/o. Seethi M.,
| House Androth

88. Sarom 1’P aged 43 years, D/o. Aboobacker,
Thachery House Androth

89. . Mullapoo M. K aged 39 years, D/o. Koya,
. Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House Androth. '

91. Aysummabl T ag,ed 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

92. Habeebath A, aged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

93.  Muthubi P.Mi.,'aged 42 yeas, D/o. Yakoob,
Puthammadvai’n House, Androth. .

94. Ramlath Beegum, aged 42 years, D/o. Sherukunh1
Kurmel House Androth.

9s. Hameedath M., aged 43 years, D/o. Siddiqu MK,
Makkeﬁ, House, Androth.

96. Saﬁyab M, aged 39 years, D/o. NallakoyaM
‘ ouse Androth.

97. Rahil M aged 39 years, D/o. Nallakoya,
Mathl__l':House Androth.

98. Hussaifi P.P.:ffaged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada' House, Androth.

100 Hussam';EK aged 48 years, S/o. Seethikoya,




~104.

103.

105.

106.
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ed 50 years, S/o. Sayeed Bhkari T.M,,
ouse, Androth.

K., ag
ad H

Ismail; ge 40 years, S/o0. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, aged 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth. |

Pookunhi, a:ged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, ) '
S/o. Kidave, Moodampura House, Androth. - Applicants

(By Advocate: Sri KB Gangesh)

Versus

The Administrator,.

'Administration of the Union Territory of Lakshadweep,

Kavaratti — 682 555.

~Director of Panchayats, Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 553.

":Department of Labour and Employment,
fnistration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar_tgﬁent 6f.Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar}tnfgent of Women and Child Development,
inistration of the Union Territory of Lakshadweep,
, represented by its Director — 682 555.

nt of Fisheries, Administration of the Union Territory of

,Kavaratti, represented by its Director — 682 555.

nment of Aniinal Husbandry, Administration of the Union
&riifory of Lakshadweep, Kavaratti,
nted by its Director-682555.



9. Lakshadweep Khadi and Village Industrres Board
Kavar am represented by its Chairman — 682 555.
v
10. Revenue Sub Drvrsronal Officer, Kavaratti [sland — 682 555
I1.  Sub ’»Dl'\{';ls;ronfgzl: Officer; Amini Island — 682 554.
12. Assiste'-np Erip :ne"eﬁ"r LPWD Sub Division, An‘drou [sland-682 553.
13. ldkshad eep fDrstrrct Panchayat, District Panchayat (HQ),
Kavaratti, o
represented by its Chref Executive Officer — 682 555.
14.  Village (Dweep) Panchayat, Kalpeni Island, represented by its
Executive Ofﬁcer — 682 551.
15.  Village (Dweep) Panchayat Kavaratti Island, represented by its
Executive Ofﬁcer - 682 555.
16. Vxllage (D‘ "‘e'e‘p) Panchayat Amini Island
represented b_y‘rts Exccutive Officer — 682 554.
17, Village (Dweep) Panchayat,
Kadamath Island, represented by its
ercum_} Ofﬂcer 682 553.
18.  Village (Dweep) Parichayat,

Androth Tstand, represented by its ‘
Executive @fncer ~ 682552, » ' Respondents

[By Advocate: Sti S. Ra’dhakrishnan (R1-8 & 10—18)]

S8.

I

0A '392/201§1,{3

Ilussarn b/o Aboosala

-amappada (Konchukakada) House,
itly working as Cleaner,
vital, Agatti.

Shukoor;: S/S late Kidave,
Pakrumupanoda House, Agathi,
Presently wqurng as Cleaner,

. RGS IIosprtal Agatti.

\Preselntly‘ S Cleaner
I/R(JS])HOS: , ‘
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11.

12.

‘Mak! ,y‘a
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Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently wokag as Cleaner,
RG% IIospltal Agatti.

Hajara, D/o lat‘e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D7o’ Jate.Shamsuddeen,
, Beepdpadallousc Agathi,

Presently working as Cleaner,
RGS Il‘ospltal Agattl

Abida, D/o Hameed

choda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

"a_n S/o Ilam7a

Kaﬁt;'m " thlyoda House, Agathi,

wokag, as Cleaner,
‘pitgl, Agatti.

S/o Koyassan,
Amperpally House Agathi,
Plesently workmg as Cleaner,
RGS Hospltal Agam

%aifulla S/o ‘Abduldhlman
Manyathoda House, Agathi,
Plescntly wonkmg as Cleaner,
RGS Hospltal Agatti.

| S/o late Hamza,
se, Agathi,
orking as Dhobi,



o
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LAY TR

14.

15.  Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,
Pnesently workmg as Cleaner,
RGS Hosp1tal Agattl

(By Advocate gn R Ramadas)

E Versus

1. The /\dmmlstratm
UmonzTcmtory of Lakshadweep,

3. The Mcdxcal Ofﬁcer in charge
Comn 'mty Health Centre, Agatti Island,
i : mtoxy of . Lakshadweep 682553

ri S Radhakrlshnan (R1&3))

Applicants

Respondents




9

ouse, Kadamat Skilled Labourer
ssistant Engineer Electrical,
1vrsron Kadamat

S. K. P: Kunhrgya agsed 41 years S/o late Hassamar
Keelacherry'l House, Kadamat, Skllled Labourer
Office of the 'Assistant Engineer, Electrlcal R
Ileculcal Sub Drvrsron Kadamat. - - Applicants

(By Advocatc 511 R Sreeraj)

I. The Admrmsu ator
Union’ lcmtory of' Lakshadweep,
Kdvdldlll 682555

2. The [)n_'ector§0'f Panchayat,
Departiment of Panchayat,
/\dmrmstratron of Union Territory of Lakshadweep,
Ka\’dlalll 682 555.

3. The Chlei Executive Officer, District Panchayat
Kadamat-682 556 :

1 he /\. Qislanl Lngmeex Llecmcal

' rllcd Labourer
ndry Unit,
y ofLakshadweep, Kalpem 682 557

682557,

a, $/0 late M.K. Hamzakoya, aged 43 years
llled Labourer '

ntory ()FLakshadweep, Kalpem -682 557
and rcsrdmg at lhlthryapada House,
' Kalpcm Island 682 557.

‘ ]\/1 Hydcn S/() lale M.K. Yousef aged 43 years = '



Animal Ilusbandxy Unit, :
Umon T errltc?xy of Lakshadweep, Kalpem 682 557 |

1ed Tbnu Jaffer, S/o'K.P. Sayed aged 44
y 's Casual Labourer,

and:remdmg at Kakatchlyoda House,
Kalpem Island 682 557.

5. M.K. Naseer S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer, .
Aniral Husbandry Unit,
Union. Territory of Lakshadweep, Kalpem -682 557
and residing at Malmikakkada House, - -
I\alpem {sland 682 537

6. M Kalam S/o M C Muthukoya aged 34 years
workmg as Casual Labourer '

7. ( K Mohammed Rafeeque S/o V.K. KOJankoya aged 45
years wokag as Casual Labourer,
Ammal Husbandly Umt

Kalpen _;6-'82 557

a, S/o late M.C. Ahmedkumx aged 47 years.
asual Labourer, .

Anin andry. Unit,

' ry of Liakshadweep, Kalpeni-682 557

Maral House, Kalpeni Island-682 557.

9. K. C) A:_ .dul s_ lam, S/o P Assama1 aged 39 years
workmg as Casual Labourer,

Animal IIusbandry Unit,

Umon lcmtoxy of Lakshadweep, Kalpen 682 557
Nt and 1esndlng at Kakatchiyoda House,

e Kalpenl Island 682 557

thafa S/o late Sayedmuhammedkoya
al_s",' working as Casual Labourer,
' b""ndry Umt




Union Tcniidx"y of Lakshadweep, Kalpeni-682 557
and resldmg at Pokkarappada House :
Kal land 682 557. . Applicants

(By Advo Unnikrishnan)

Versus

. The Admmlstrator
Union T cmtory of Lakshadweep,
Kavaldttl 682555 '

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep, -
" Kavaratti, 68’?555

3. The (,hlcf Executlve Officer, Dlstrlct Panchayat,
Union T err 1tory of Lakshadweep,
Kavarau 682555 ‘
4. The Ve_termaf_r){ Assistant Surge,on:
Village Dweep Panchayat,
Kalpeni-682 557 . ' ~ Respondents

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

bid S/o Yusuf, aged 40 years,
lala House, Kadamat,
1ct Panchayat, Kadamat.

2. Ab"cfl'ﬁl“_._ koor S/o Sayed Alj, aged 41 years,
Ukkayachetta House, Kadamat,
Bus DILVCI Dlsmct Panchayat, Kadamat.

M. Khalid, S/o Nadeer, aged 43 years,
Madurakam House, Kadamat, .
Helper, -Distric‘t PanChayat Kadamat.

OS]

4. ‘/\yoobkhan, S$/o Kunhikoya, aged 37 years,
hi,Mahal House, Kadamat,
strict Panchayat, Kadamat. Applicants

Versus - '



B

Depat '.tm:em :o f Panchayat,
Administration.of Union Territory of Lakshadwecp,
Kavaratti- 682555

The Chlcf 'Exe‘cutl_vve Officer, District Panchayat,
Kavaratti-682555. | Respondents

(By Advocate: Sri S. Radhakrishnan)

62.

0.

K.CAbdul
‘Kari yamachctta House,;-Agatti Island,

OA 40()/2013

P Snaj,ag,cd 44 years, S/o M. Subair,

*Puthlyd Pandaram House, Agatti Island,

Umon luntoxy of L. akshddweep

NouShad /—\l.i," aged 32 years, S/o U. Sabjan,
Keela Saramma-Pada House, Agatti Island,
Union ;'I“Erritory of Lakshadweep.

M1 /\bdul Nascx aged 28 years, S/o M. Abdul Rahiman,
om Ilouse /\f:,dtll [sland,

hﬁkdiﬁl aged 38 ‘years, Slo Kasmi,

Umon ety 1t01y ofl akshadweep

M.P. N_uamuddm dged 27 years, S/oM Abusala,
‘Melapuia

ouse, Agatti-Island, _
itory of L. akshddwecp Applicants

U_r_uQn ['¢
Anilkumar)

- Versus
The \ msiiatox

Umonf 4 cmtoxy of Lakshadweep,
Kanlde 68255

v2 / ic (,mupcxson
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Village (Dweep) I anchayat
Agatti [sland, Unton Ierrllory of Lakshadweep 682553

3. The Employment Ofﬁcer Kavaratti,
Union Territory of Lakshadweep 68255
4. The Director of P anchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Of‘ﬁcer
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep 682553.

6.  The Deputy Collector/ASQ,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

I.  Nadirsha N.P., S/o NallakoyaP.V.,
aged 31 years, Nenampappada (House) Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
‘"Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. Applicants

(By Advocate: Sri (JIdSthUb Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

L. The Administrator,
Union !cmtmy of Lakshadweep, Kalpeni.

«. The Chairperson,
:..Village (Dweep) Panchayat, Kalpeni.

1hL Director of Panchayat,

:'»— Depaatment of Panchayath, Kavaratti-682555.
f 2 ﬁ/



-~

4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri 'S. Radhakrishnan (R1,3 & 4))°

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan) |
Versus

1. T he Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry.Unit),
Kiltan Island, Lakshadweep-682 557.

4. ‘The Chairperson,
Village (Dweep) Panchayat
Kiltan-682 557.

(By Advocate: grl S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif AJnad,_, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit

: ’”."l»K,lltann chep

E :(By A.jvoeate Mr. Grashious Kuriakose, Sr.)
” '“(By Advocate Ms. Dalsy 1 Damel)

/’ . Versus
N i

Respondents

Applicant

Respondents

Applicant



@ . o7

Umon Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat,
- Department of Panchayath, Kavaratti-682555.

4. Mission Director,
National Rural Health Mission, Kavaratti-682555.

© 5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. QA 423/2013

l.  Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
- Moothammada House, Agatti. _

4, Hafsath M., aged 46‘ years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U, aged 48 years, S/o Ahamed,
Urlyoda IIouse Agattl

6. Umilla T.P., aged 54 years, D/o Khadef,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

; oobacker P.K., aged 31 years, S/o Koyassan,
f‘hukotta House, Agatti.

{M-ohdmmed T.P., aged 39 years S/o HamAa
rLE@ppumpadl House Agatti. .

”&J E

Respondents
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10.  Saromma M., aged 39 years, D/o Hamza,
Mar 1yathoda House, Agatti.

1. Ashraf AK., aged 42 years, Slo Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : : Applicants

(By Advocate: Mr. K.B. Gangesh) -
Versus

I The /\dministratbr,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of}’anchayats
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate.of Education, -
Administration of the Union Territory of L akshadweep,
Kavaratti-682555.

4. Village (Dweep) Pancha‘yal,

Agatti Island represented by -

its Excecutive Officer-682554. \ Respondents
(By Advocat_e;Sri' S. Radhakrishnan )
67. QA 44412013
Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island. .
Union Territory of [akshadweep, Pin-682558. : Applicant
(By Advocate: Sri Shabuv‘Sree'dhavran)

| Versus

1. Union Territory of Lakshadweep represented

by the Administrator, -
Kavaratti Island. Pin- 682555.



92

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.
3. The Chairperson,

Village (Dweep) Panehayal
Kiltan Island.
Union Territory of lLakshadweep, Pin-682558.

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan lsland
Union Territory of Lak%hadweep, Pin- 682558

5. The Assistant l*ng,meel
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep :
Pin-682558. .. -Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5)) (
68. A 453/2013

I Hameed K., S/0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep,
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

[Re]

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island, -

Union Territory of l.akshadweep.

Working as Casual labourer in

La.ksha:'clweep Building Development Board, Kiltan.

lllsmmom S/o l\/lohammed aged 38 yeals

_ Pakkiyoda (H) Kiltan Island.,

Union Territory of Lak%hadweep.

Working as Casual labourer in

Lake hadweep Building Development Board, Kllldn

(V8]

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Developmem Board S
Klltan . - Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /—\tfhninistrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Building Development Boald

Kavaratti.

4. Director of Panchayat,
Department odenchayal Kavaxalti Respondents

(By .Adv_ocale: Mr. S. Radhaknshnan (Rl, 3to4))

69.  Q.A No. 488/2013

Salmath

Df/o. Sa_yed Koya .

Madapally House -

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

I The /\dmmnslxalon
Admlmsuauon of the Union Territory
of]‘aksha‘dwvc‘ep, Kavaratti - 682 555.

2. The Director (Services) A
" Administration of the Union Territory

of l.akshadweep (Secretariat),
Kavaralti ~ 682 555.

3. Department of Science and Technology
Union Territory of, Lakshadweep,
Kavarathi — 682 555. _
Reprcs@méd by its Director. h Respondents

(By Ad\/()C‘dl'(%M.l'. S, Radhakrishnan)

70. QA 492/2013




N » : ol

K. Bushra Beggum, W/o Hakeem,

Aged 27 years, Casual L abour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini. . ; _
Lakshadweep-682 552. Applicant

(By Advocate: Sri V.B. I—Ia:rinarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555,

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of ‘Lakshadweep,
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.
4. The Chairperson,
Village (Dweep) Panchayat, :
- Amini, Lakshadweep -682552. _ Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

. Rahmath Beegum Keelakunnikkam,

- W/o. Mohammed B.K, ‘
Data Entry Operator (MGNREGA),
Sub-Divisional Office, '
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam H()use

Kadamat Island . :
Union: lemtmy of L 1kshadwccp, PIN — 682 556.

| //fr"—-%*;\ Mohammcd Shaﬁ Qraishi Malika
GATTEiY

/ N g\’\\‘\'I\T,Q/ “2§/0. M. Sayedali,
"

TN 4‘,,”\-...1

ta Entry Operator (MGNREGA)

: xllag,e (Dweep) Panchayat Office (MGNREGA)-
ﬁaddmalh Island, Union Territory of Lakshadweep,

,P’{@is}ldmgD at Malika House, ‘ e

" *adamat Island, L

RS



oz
Union '?Territory of Lakshadwee:};;, PiN - 682 556
(By Advocat_e Mrs. Sreedevi Kylasahath) |
| Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarath

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr, S, Radhakrishnan)
72.  OA 507/2003

Muthu:Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House
Amini Island, Union Territory of Lakshadweep
Pin — 682 552 '

(By Advocate‘-_: Mr.TCG Swamy)

Versus

l.

Umoni iritory of Lakshadweep
Lakshadwcep Administration
Kavaratti— 682 555

The Executive Engineer
. (Department of Electricity)
'“Admlmstl ation of the Union Territory of Lakshadweep

Applicants

Respondents

Applicant



® o3
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini [sland,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
0. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 : - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73, Q.A No. 509/2013

1. _Maleelﬁ:a Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahidta Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave U.K ,
Makket House, Androth,

4. /\y%ha Becgum P.V.K
D/o. deoob P.K
Puthlya Pemamveh Kad
/\ndxoth

S. Rahmath Becgljm K
D/o. Hamzakoya P.P},
Kunhali House, Androth.

Thahira L.
~D/o. Seethi Nallal
"XIT*achakal House
Andloth

3
/i f‘SUEdldd A.
A D,/o. Sgycd Mohammed M.
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Aliyathara House, Androth.
Fathimathu Suhurabi P.V.K

D/o. Majeed P.V.K
ibeli Kad, Androth.

Siyad Khan L.
S/0. Kunhikoya'A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth. '

Habsabi P.U.P

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
AdminLStration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Directgrate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

s Hascena (@ Haseenabi Therakkal

House, Kadamath
Operator

: Villagfe::jDWGep Panchayath, Kadamath

% (By Advocare: Mr R Sreera))

Applicants

Respondents

Applicant



®  les |

Versus

I The Administrator |
Union Territory of Lakshadweep
ICavaratti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
ICavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556 '

W

4. The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

6. The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.  OA 557/2013

I. K.V.Naseer ,
Kodavalappu House, Kiltan
Cook, Govérnment Senior Secondary School
Kiltan R

2. K.P.Dawood :

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan - ' Applicants
(By Advocate: Mr.R.Sreeraj)

 Versus

"""‘fv'[f\ . The Administrator
) Union Territory of LLakshadweep
. Kavaratti — 682 555

2_./; \ ‘:l}he Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555
1
3. The Executive Officer, |
Village (Dweep) Panchayath
Kiltan - 682 558

4, The Chairperson
Village (Diweep) PanchayathI
Kiltan — 682 558 :

5. The Principal :
Government Senior Secondary School
Kiltan - 682 558 : Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

l. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union T emtory of Lakshadweep

2. P.P.Ismail '
Cook, Government J. B School
Kadamath
Re,51dmgD at Kadamath Island

3. M.P.Attakoya :
Cook, Government J.B. School
Kadamath _

Residing at Kalllyammakada
Kadamath Island

4. K.K.Khalid
' Cook, Government J. B School
Kadamath
Residing at Biriyommada
P Kadamath I[sland
T T P
“‘ 3 "1/fopanulla
/~' A Cook; Government J.B. School
( ”*fi ;ﬁ‘ Kadal ath
- I Resldmg at Kunnumpura
’/K*adaénalh [sland
S/
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6. Ummel P.P.I o
Cook, Government J.B. School
Kadamath 1
Residing at Alikothapura i
' Kadamath Island _ iE";f
7. Hidayathulla P ']‘
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island
8. Muhammed Shafi P.P *A«fz‘,
Cook, Government S.B. School
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P.
Watchman / Helper :
Government Jawaharlal Nehru Senior Secondary School
Kadamath ‘ "

Residing at Puthiyapura I
Kadamath Island :

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada ..
Kadamath Island ol

11.  JaferP -
Driver, Jawaharlal Nehru Semor Secondary .School
‘Kadamath _ ‘
Residing at Pupathada L , -
Kadamath Island =~ .. - - ~ Applicants

(By Advocate: Mr.P.V.Mohanan)
Versué
I.  The Admmlstxator

. Union Territory ofLakshadweep
- Kavaratti — 682 555 .

.. Director of Panchayath

Pt N

ey ' Depanment of Panchayath
a3 . % Administration of Union Territory of Lakshadweep
lw il | 2l dvaratti — 682 555 ‘

&g S a;
LS Lo JEw | -
\ A,f\% 3 / % THe Head Master -
\ﬁs\-a{,ﬁ ) oo

\\\.)- ' // (‘4 DY ‘/5 1

'\--..w,..«n-



Government J B School
Kadamath — 682 556

4. The Principal

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 = Respondents
(By Advocate: Mr.S.Radhakrishnan )

77.  OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School "

Kadamath Island - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555 :

3. The lecnpal :
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island-682 556. Respondents

(By Advocate: Mr.S.Radhakrishhén)

78. QA 580/2013

l. Yacoob
Kathathe Chetta House, Kadmat

2. Vahida

. Marikilam House, Kavaratti.

l‘,(\gk\\ ST‘%],« ﬁ,&\\\
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10.

"~ Amanulla,
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Muhammed Salih -
Aynepura House, Kavaraﬁi..

Fareeda Beegam :
Molokepura House, Kavarattl.
Saleem
Pallicham House, Kavaram
Bamban - ‘;
Nambicham House, Kavaratti.

Sayed Abdullakoya |
Chendipura House, Kavarattl

Nafeesathbi ... . :
Poodiyam House; Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan

Athnachammada House, Kavaratti,

- Jaffer

Marikilam House, Kavq’r‘-atti.

A
i

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House Kavaratti.

Fathahudeen

Kadapurathaba House, Kavaratti. |

‘Muneer

« {Kuttipapepura House, Kavaratu



Wr iy

21.  Ashik -
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

i 'I | i
24.  Jamhar Hussain Do
Beeranthoda House, Kavarattl

25. Muhsin
Beeranthoda House, Kavarattl

26. Rauf
Chettipura House, Kavaratti.

27.  Hazarath
Chungam House, Kavarattir:y.

28.  Khalid o
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

L. The Administrator
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath -
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture
Department of Agriculture
Administration of Union Terrltory ofLakshadweep
Kavaratti — 682 555

~

4, Director of Animal Husbahdxy
;;‘T wemepartment of Animal Husbandry
/& \\\A\STRA,*, /\d‘mmlsuatlon of Union Territory of Lakshadweep
\*l@wamtu — 682 555
® ,
iﬁag (Dweep) Panchayath Kavaratti Island

£presgnted by its Executive Officer,




it

Pin — 682554 o | 1 Respondents

(By Advocate: Mr.S.RadhakriSﬁng;)'

79.  OA 582/2013

1. Rasheed Koya .
Multi Task Employee i . -
Public Library, Kilthan ! ..:v;_,,.»:;':;,
Residing at Kilthan P

2. Smt Sulfabeegum
Cook, G.IH.S Kadmat | *
Residing at Melachetta Hagumakudl
Kadamath Island Applicants

(By Advocafe: Mr.P.V.MoBanan)
Vérsus ':
1. T he Admmlstl ator J

Union Territory of L akshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath -
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

3. The Library and Informégign'AssS.Eistant
Office of Library and Information Assistant
‘Public Library, Kilthan Island 682 557 ~ Respondents

(By Advocate: Mr.S.Radhakrishnah)

80. OA 601/2013 .

Rasheed Koya S V., S/o Abdulld Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union lemtory ofLakshadweep, Pin -682 555. “Applicant

(By Advocate: Mr. Shabu Sreedharan)

i TR

v Versus

Umon Territory of Lakshadweep, represented by the ,
/}dmlmstxator Kavaratti Island Pin — 682 555. I

/"Ihc Ducctm of Panchayath Umon Territory of Lakshadweep,



, @Y«an”ﬁ»uﬁ
~ T e
Kavaratti I1sland, Pin - 682 555

3. The Chairperson, Vrllage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep,
Pin — 682 558. -
4. The Executive Officer, f\/%i'-lllage (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.
5. The Library and Information Assistant, Publrc Library,
Kiltan Island, Union Terrrtory ofLakshadweep,
Pin — 682 558. . RS Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 & 5)]

S1.  OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil IIouse Agatti. L S Applicant

(By Advocate: Sri ( B. Gangesh)
Versus

1. The Administrator,
Administration oflhe Union Terrrtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,
Department of Panchayats
Administration of Union: Terrtory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
~ represented by its Director ~ 682 555.
4. Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Officer,
682 554. N ' Respondents

(By Advocate: S S. Radha}d'iel}nan)

0 6352013

o “Euthahudheen 1P, aged 40 years, S/o. Sayed Muhammed Koya
L7 chrttampallr House, Agattr

\/ounrs aéed 31 years; S/o Abdulla Marryathoda House,



I““‘vl'\

| Agatti.

3. K.M. Shahida, aged 40)
Mukriyoda House, A l

4. K.M. Amina, aged.‘4’
Kuttiyam Mukriyoda;

¢

[ERITEN
i
H

(By Advocate: Sri K.B. Gangesh)

I.  The Administrator, - SR
~ Administration of the nUmon Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services,
Directorate of Health Services,

Kavaratti — 682 555. .

3. Medical Ofﬁcer in charge
Community ! {ealth Centre Agattl — 682 553.

4. Medical Officer in Charge Rajiv Gandhi Spec1allty Hospital,
Agatti — 682 553, ‘““ v

5. Village (Dweep) Panchayat Agatti [sland, represented by its
Executive Officer, 682 553. | Respondents

(By Advocate: Sri S. Radhékrishr}an)

83. OA 791/2013

Fareeda Bcegum M.L Meppada Ill
Agatti [sland. C " ' Applicant

(By Advocate: Sri K.B. Ga'nge's‘h)‘

by . Versus
IS TR
1. The Administrator,

Administration of the Uﬁlon T errltoxy of Lakshadweep,
T Kavaratti-682 555, .

:‘:Depamment ofl’anchayats
Admmnshatlon of Umon Femtmy of Lakshadweep,

N o
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3. Project Manager, Desiccated Coconut Powder Unit,
LLakshadweep Development‘Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

4, The Deputy Director (Admn ) Lakshadweep Development
Conporahon Kavaratti — 682 554

'
!

5. Vlllage (Dweep) Panchayat ; -
Agatti Island, represented by. its Executive Officer,
682 553. : - Respondents
(By Advocate: Sri S. Radhakrishn.'a:'n')'z; -

84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,

Valiyapura House, Kilthan Island P. O

U.T. of Lakshadweep. Lo :- Applicant
e (T :

(By Advocate: Sri P.V. Mohanan) "

Versus '
. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 553, o

3. The Principal, Govemment ngher Secondary School, :
Kilthan Island — 682 556. Respondents

(By novocale - Sk smukwk-wm)

85. OA 880/2013 .

~

Muthukoya N.P Cr
Nalakapura, Kiltan Island _ . :
Umon lcmlony ofLakshadweep 682 558 Applicant

(By Advocale Mr. Shabu Sleedharan)

,,..0-‘--.

Versus

I
I 3

. ) B A
ok gUmon Territory ofLakshadweep replesented
fg lh\; Administrator AR
Gavafatti Island — 682 555 L




(By Advocate: Mr.S.Radhakrishﬁéh)

86.

Director of Panchayath..a., o |

Union Territory of Lakshadweep
Kavaratti Island - 682. 555 '

4
A : ;

- The Senior Admmlstratlvé 'Ofﬁcer

Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratu Island - 682 555 ‘

The Priy 1c1pal :

Government  Senior Secondary School

District Panchayat, Kiltan' Island ,

Union Territory of Laks_hadweep 682 558 Respondents

OA 898/2013

K.C.Abdul Khader . wzg,

Kulikaraya Chetta House S

Chetlat Island '

Union Territory of Lakshadwéép 682 554 Applicant
i |

(By Advocate: Mr.Shabu Sree_clhz(:'lra'ri’)*fi}’l@j

Versﬁ's"
Union T emtory of Lakshadweep represented
by the Administrator - i
Kavaratti Island — 682 555

The Dlrectox of Panchayath

~Union Territory of Lakshadweep

Kavaratti Island - 682 555

The Semor Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 555

.. The Prmmpal B

Qvernment Senior Secondary School
:S\vrlct Panchayat, Chetlat Island , .
mon Tcn itory ofLakshadweep 682 554 Respondents



87. QA 904/2013

Kadeeja C.P
Cheriyapurakad .
Kalpeni Island i ' Applicant

(By Advocate: Mr.K.B.Gangesh) o
Versus -

l. The Administrator

Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer =~ ..
Office of Sub Divisional Officer
Kalpeni Island — 682 554 '

3. The Director (Rural development)
Department of Rural Development
Administration of the Union T.e‘rritory
of Lakshadweep, Kavaratti —682 555 Respondents

(By Advocate: M1‘.S.Radhakrishnan'.):-:. |

88. OA 905/2013

1. Abdul Khader C.
Chekkiriyammada House - ;
Agatti Island '

2. Bugar Jamhar T.P -
Theklapura House R
Agatti Island S ‘ Applicants

(By Advocate: Mr.K.B.G_éngesh) B
Versus o

1. The Administrator

Administration of the Umon Temtoxy of Lakshadweep
Kavaratti Island — 682 555 L

/‘Z’:: Director of Panchayaths - = .°
/s \h\\\‘o‘"‘:,Depdxtment of Panchayaths' .-

iy "?’/ \Adxmn\shallon of the Umon"l"'emtoxy of Lakshadweep

s/ Kavalatl [sland — 682 555




@

‘ 3 "-f.f_'\L‘él'{shadweep Building Development Board

3. Project Manager .
Desiccated Coconut Powder Unit
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555" "

4. The Deputy Director (Adfrih)

Lakshadweep Development Corporatlon

Kavaratti — 682 555
5. Village (Dweep) Pan.chja’}?/ath ‘

Agatti Island represented by its

Executive Officer - 682 553 . Respondents
(By Advocate: Mr.S.Radhakriﬁs_@g?n)"

89. OA 939/2013

I.  Safiyullah K.C. -
Kuttiyachada House .
Kalpeni Island it

2. Saifulla M.1
Melaillam House
Kalpeni Island

or -

3. Kunhikoya M.V R
Mathil Valiyammada House
Kalpeni Island

4. Kidave K.O A
Kakkachiyoda House . . |
Kalpeni House I - Applicants

(By Advocate: Mr.K.B.Gangesh){‘
Versus -

I The Administrator
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 -

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep

~Kavaratti [sland - 682 555 .

“Union Territory of Lakshadweep S
_}Kavamttl represented by its Secretary — 682 555 :
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4. The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island - 682 553

5. Village (Dweep) Panchayath
Kalpeni Island represented by its o
Executive Officer - 682 553 : . Respondents

(By Advocate: Ml‘.S.Radhakriéhnan)

90. QA 942/2013

I Mohammed Ashik _
Palliyat House BT
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla . ,; .1
Chodath House -
Androth Island

4, Mohammed Fathahulla ‘
Karachetta House S :
Androth Island : Applicants

(By Advocate: Mr.K.B.Gangesh): |
Versus

l. The Administrator
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
o Union Territory of Lakshadweep
T\ T [Kavaratti represented by its Secretary - 682555
/:; '\)\\N\‘) R”If"'r;').'_ .




e | 19
5. Village (Dweep) Panchayaih
*Androth Island represented by its
Executive Officer - 682 554
(By Advocate: Mr.S.Radhakrishnan)

91. OA 952/2013

l. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep -

2. C.K.Attakoya
Casual Labourer
Power House, Kalpeni
Residing at Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P '

Casual Labourer

Power House, Kalpeni

‘Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)
Versus

1. Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator ‘
Union Territory of Lakshadweep
Kavaratti — 682 555

“xecutive Engineer
' “~Department of Electricity

ToE Kavatatti, Union Territory of Lakshadweep
)1 ; ‘

Respondents

Applicants



Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)

Versus

Thé Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director (Rural Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S .Radhakrishnan)

9

]

—

5 Lo

OA 1202/2013

Akathar Ahammed K.K

Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House -

Kalpeni [sland -

Union Territory of Lakshadweep

Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni

: ~~Kunnipavavaliyammava House

Kalpeni Island
Union Territory of Lakshadweep

1

~ Respondents

- Applicant

Respondents
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Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpenl Island
Union Territory of Lakshadweep

(S}

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator-
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agrlcultural Ofﬁcer
District Panchayath (Agrlculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94. O. A No 1225/2013

C.P. Showkathah

S/0. Mohammed Koya .
Casual Labour, Electrical Section,
Kalpeni. |

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

'mon of India
‘. Represented by the Secretaly to
“*Govemment of India,
Mlmstry of Home Affairs
New De1h1 —110001.

Applicants

Respondents

Applicant
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The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 535.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
[.akshadweep — 682 555.

4 Junior Engineer,
[zlectrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER

Hdon'sie Mr.Jusdee AK Basheer, Membe. {J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority ol the cases (in 80. Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.,

2. The common grievance of all the applicants is that their services are not

being regularized even though they have been working for years together, albeit

- on casual/daily wage basis. Therefore the common prayer in all these cases is for

“j,issue of a direction to the respondents to regularize their services. In the case of a

few: others who have bc&n retrenched on completion of the period of engagement,

\ o

o thi;: prayer is for iSSUCI\c‘l dircelion to re-engage them.



23
3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the

Administration has taken a preliminary objection that this Tribunal has no

‘jurisdiction to entertain those cases in view of the judgment rendered by a

Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a
technical break of one or two days.

5. Ih the other batch of cases in which the applicants have: been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.

The common contention in all these cases is that these casual engagements

‘were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the.above

comtention:- . @i

SecretarV State of Karnataka & Others Vs. Umadevi and Others -
12006) 4 SCC 1.



Cm—t

Ak N -
SRR T LR R -
-~ (%4

3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. [t is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in

some cases the applicants have vaguely contended that such a process was

e

,‘_'\,-"A " Ju 19 fact undergone However, in those cases also, no material has been
/X ‘w}"' -
N </ p\acad before us in support of the above contention. S\m\larly it is not in
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of'94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appbiﬁtments in public employment. The ﬂvé judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly .or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

question of regularization of the services of such irregularly appointed
S en_j;.):_‘lz(')yees be considered on merit in the light of the principles settled by .

.""the.Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC17071;' .

,'_,R.N,/Nanjgndappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

.507:— as’a one time measure.
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10. A three judge Bench of the"A-pexvCoun in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:- |

" Long service by itself may not be a- ground for directing
| regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
Jour corners of the delegated power by the authority
concerned." |

12.. In-the above case (Harminder Kaur), the appellants were school
.t_eachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would;, not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Cburt held that initial appointments of the apﬁellants were made in gross
violatio’rf of the provisions contained in the relevant Act and also the
doctrine 40f equality enshrined under Articles 14 & 16. However, taking
e Ul of the admitted position that 800 posts of teachers were lying vacant,

- o ¥ses o i

v;'.fi:).,'l \:‘j";‘fhe Apex Court expressed the hope that the plight of the appellants would

Y / O
J;be taken into account by the administration and consider the

I

i a"B’l !ty of relaxing the age-limit provided in the Rules

Ty, (‘,z\ .
LG 7 T iy 4
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. 13.  In Nanjundappa (_Supra)',f'fﬁe f)ex Court had held thus:-

“If the appointment itself’is in infraction of the rules or if it is in
- violation of the provisions of the Constitution, illegality cannot be
- regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court follo.winglthe principles laid down

by the‘ﬁy"ejudge Bench of the Apex Court in Umadevi'(Supra).

15. But one disturbing feature that has been noticed in thisb bunch of
cases is that the authorities concerned, be it the La’léshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not- shown any anxiety about the sad plight of many of the employees
who have continued in servioe for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regulariie the
services of those irregularly appointed employees who héd completed 10
years of service as indicated in Para 53 of the Judgmem in Umadevi

(Supra) at that point oftlme

16. Be that as it may, the fact remains that hundreds of employees in this

bunch of Or'iginal Applications have admittedly been working for a decade

or more with routine technical break of one or two days on completion of

89 days It is true that the Administration or Panchayats may not require

| the services of quite a number of those employees throughout the year but«
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any data as regards the actual requirement of employees in various
_departmehté_f under them. It-has been noticed that in some of the
departnﬁerit’s, the casual employees have been working apparently against
regular pbsts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other, The policy is laudable. But still, the queétion is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least. |

Panchavath Cases ’

18. In -the other bunch of 80 Original Applications, in which the
applicaht:s‘.f'?sﬁave been engaged by Village (Dweep) Panchayats or District
Pancha‘.yaft,\ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had

*‘\approached this Tribunal, aggrieved by the failure of the Union of India

: L':;the Lakshadweep Administration in grantmg them temporary status

und@r the Scheme for Temporary Status & Regularization introduced by
|

the! Umon of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

i appea/r/s/that the upkeep, maintenance and distribution of the drmkmg water

< g

: ‘\‘,“‘/’
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to the local residents of Agdthl Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S‘cheme._ Later, Island Councils were brought
‘into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed. by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during -
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of "Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Pan‘cheyat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following lemong other directions:- |

a) - The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
lemporary status to casual labourers as per the parameters of the
scheme

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzorz of the casual workers under the scheme

(d) No casual workers, zrzclua’zrzg the applzcants who are in the

service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
;'_,,s(atus_ zfelzgzble as per the scheme.

20 The Dwxslon Bench of the ngh Court while allowmg the Writ

/'

! t_mon ﬁledg by the Admlmstratlon noticed that another Bench of this



Tribunal in Original Applications}be.lZ?)? &"_218. of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the  Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason 10 reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep-in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ , :

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated
wages (o the unemployed local persors...............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned “by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of" funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of -wanlon appointments of staff” against posts neither
created nor sanctioned nor approved is legitimate. "

| 21.  The above decision was, confirmed by a Division Bench of the High
(’ﬂfé'bftmm 0.P.No.28776/2001. Still later, OA No.1008/1997 and OA

A i A

oA =N ,\5"2‘;1’:/»1&):8 were also dismissed by a common order following the

4 .~ % i
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decision Thentioned supra: This order was also confirmed by the High

L VS N

PR |
3» 7

Court in Q.P.N0,35164/2001.
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22.  After referring to the above or"dvers,v the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadwee’p Administration did not
have jurisdiction to frame :écheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has commiited a grave error in

giving direction to Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not (o effect

any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls .+
within the domain-of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is féirly concecfe_d by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented By their Chairpersons and not by the Executive
Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats. -

Equations of power have changed after the last Panchayat elections. Some o
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Istand has appeared through Advocate R.K.Muraleedharan, and
contended in the written stét_ement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terri‘tory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the abové notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and ﬁre" employees. However, it is conceded thét
the Village (Dweep) Panchayats have no power to regulafize the services
of the.applicants though the Panchayats are in dire need of the services of
the applicants who are having sufﬁciént experience. It is- further conceded
by respondent No.4 in the aBove case that the Panchayats are not vested .
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panéhayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While

inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

rl’"\i;?97 Sri P.V.Mohanan who appears for the applicants in some of the

,,\

thends that once the Administration sanwons 'Grant-in-Aid", it is

€

* Panchayat to execute the various works like road

'*a"; ‘

;@nstrqct4on{repa1r/mamtenance water  supply, drainage, local



development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not.propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal “has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan whb appears for the applicants in OA 394/2013
has réised a further:contention that fhe casual labourers who vha.ve. been
working for more than 240 days in a calender year are entitled for
protégtion under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It ié further contended that
one set of casual vemployees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118 The learned counsel points out that some of the applicanfs in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on'casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994

‘and many of them since 1997. Quite a few of them have been woij_king for
- 'Qperiod-s ranging between 5 to 10 years. There are only very few who have

e been.working for 2-3 years or less. Most of them are still continuing on the

BN N .
basis efinterim orders passed in these cases.
A ;
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30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. * Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation -of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time -without the - intervention - of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the servmg casual /abourers should be
/dent/fled and grouped as under - o : :

(a) Those who have put in more than 10 years of casua/ Iabouf
service, with or without the artificial - break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and a/so those Who have been
inducted under specific schemes '

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

. (sl Those who have been engaged under one scheme or the
Q\\\“‘b Ky 3tk (other than those who have been engaged under the Mahatma
% 7”::\ Gand‘ht national Rural Employment Guarantee Scheme (MGNREGS»
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| (d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement.  The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum of -100-days; which would enable --those -who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter glvmg them a notice of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain ‘conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until furthér orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the:like (here stated to be ITl), he -shall be re-engaged before. the
next date of hearing and confirmation given on the next date of
heanng o

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, d“ ‘these

.\x;ﬂ
loyees who faced the threat of disengagement have approached this

Tr1 un' "L‘and those Original Applications are also included in this bunch of

cases3 {t a}apears that the Administration has also sought to rely on the
Foa (“
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E Judgment of the Division Bench of the Kerala High Court in O.P. (CAT)
No.133/2012 and No.606/2012, contendmg, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration- has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short question'thaf arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had ‘been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In opr view, the
Administration has been largely respohsible for the prevailing u’nfo‘munate
scenario. It may be true that the Administration or Panchayats _ivn their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rlgmaxole without any
‘demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the is landers 1s undelstdndable
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are enUtled to get their services reg.,ularlzed It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

onsideration to those employees who have been working on casual basis

xﬂﬁ“m
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l'%’h ve been working on casual basis for the last 5 to 10 years is also

7O ore than a decade or two. Similarly, the plight of those cmployees

‘Lélvlry pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extrémely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o.f the Administration. However, the Administration
shall address - the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them

the benefit of relaxation in age, educational qualifications etc. while™ making

- regular recruitment. -

35. Original Application- Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

- 36. As regards other Original Applications, where engagements were made

by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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